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MADAM SPEAKER: Question Hour.

Question 101, Shri K. Sugumar. - Not present.
Shri Hamdullah Sayeed.
... (Interruptions)

SHRI THOL THIRUMAAVALAVAN(CHIDAMBARAM) : Madam, Speaker,

about release of Cauvery waters to Tamil Nadu ... (Interruptions)

11.0 % hrs
At this stage, Shri Thol Thirumaavalavan came and stood on the floor near the

Table.

MADAM SPEAKER: Nothing else will go on record. Please go back. What is this
everyday disturbing the House? Please go back.

(Interruptions)” ...
SHRI ANANTH KUMAR (BANGALORE SOUTH) : Madam Speaker, ...
(Interruptions)
MADAM SPEAKER: You also please sit down. Why must you react to
everything? No. Please do not react to everything.

... (Interruptions)
MADAM SPEAKER: You go back please.

... (Interruptions)
3TeAE WEIGHT : IS 3MY T HR L 87 SV MY 37U R W SR Sy |

.. (eraE)

11.01 hrs

At this stage, Shri Thol Thirumaavalavan went back to his seat.

* Not recorded.
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(Q.lOl)E
SHRI HAMDULLAH SAYEED :Madam Speaker, I would like to know from the

hon. Minister through you whether the deaths caused by drug trials is on the rise,
whether the present system of calculating financial compensation for those
diseased who have died on account of drug trial has included the criteria of
income, and if that is the case, whether this will not act as an impediment or a
barrier to those who do not have any source of income or to children or the family
members who are not earning.

SHRI GHULAM NABI AZAD: Madam Speaker, I think the hon. Member has
totally lost the track of the Question. The Question is very specific about the
irrational use of antibiotics, and the hon. Member is asking a question on clinical
trials. These are two questions poles apart.

SHRI HAMDULLAH SAYEED : Madam, I would like to know from the hon.
Minister what steps have been taken by the Government to formulate an antibiotic
policy.

SHRI GHULAM NABI AZAD: Madam, it is true that irrational use of antibiotics
is a matter of great health concern not only for our country but for the entire globe.
There are different reasons for this, and I would leave it to the hon. Members of
Parliament to put their supplementaries on.

The Government of India has set up a Task Force on 25™ August, 2010 on
antimicrobial resistance. The report of the Task Force was formally accepted by
the Government on 23" February, 2011. The Task Force has recommended a
number of steps. The Task Force was under the Chairmanship of DGHS and
eminent scientists and doctors of the country were members of it. The term of
reference of the Task Force was to review the current situation regarding
manufacture, use and misuse of antibiotics in the country; and also to recommend
a design for creation of a national surveillance system and also to enforce and

enhance regulatory provisions.
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As 1 said, the report of the Task Force was received by the Government.
The recommendation of the Task Force was to create a separate Schedule under
Drugs and Cosmetics Rules, to have colour coding of the third generation of
antibiotics, to curtail the availability of fixed dose combination, further to develop
standardized antimicrobial testing methodology, and to study and document

prescription patterns.E

E

which consists of the Drug Controller of India and all the Drug Controllers of the

Madam, this was further studied by the Drugs Consultative Committee

States. They had gone into it and after that, they had suggested that in the Drugs
and Cosmetics Rules of 1945, a new insertion of the Schedule, that is (HX) should
be made. But this new Schedule (HX) was very harsh. We received
representations from across the country — from the chemists; besides chemists, we
received as many as 57 representations from the hon. Members of Parliament and
a large number of Ministers - these representations cut across party-lines; they
urged that this harsh step should not be taken.

It was then further studied and instead of bringing in a new Schedule (HX),
a new Schedule (H1) has been brought in. That has been put up on the Net and we
are now receiving opinions of the entire country on this new Schedule (H1). [ must
say that within a few months, maybe within the next 2-3 months, we will be able
to come up with a foolproof policy.
SHRIMATI MANEKA GANDHI : I would like to ask the Minister, whether he 1s
aware that 70 per cent of the antibiotics in this country are given to animals,
especially to the poultry industries. Those animals are grown for milk in
professional dairies in a very bad way so they need medicines all the time. As a
result, the human health is in danger because when the animals have antibiotics,
humans eating the meat or drinking the milk, then become completely impervious

to antibiotics when they fall sick. Is there any policy at all regarding use of
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antibiotics in poultries or in dairies or in piggeries or in any other farm of meat and
milk in this country?

SHRI GHULAM NABI AZAD: Yes, Madam, we are aware of the fact; and this is
called as environmental contributing factor for antibiotic resistance. Antibiotic
resistant-agents are used in agriculture, including livestock and poultry. So, while
formulating the policy, that will be taken into consideration and has been taken
into consideration.

SHRI P. KARUNAKARAN : The hon. Minister has explained the need for a
change in the Rules to meet the irrational use of antibiotics in our country; it is
true that there is a need to change the Rules. But at the same time, some of the
policies that have been adopted by the Government are also creating troubles to
the patients and also to the public.

The prices of all the medicines — not only the antibiotics, especially the
medicines for cancer, TB, HIV, etc. — are going up without any control. It is true
that the Government has agreed to allow 100 per cent FDI in the medicinal field,
as a result, the big companies are now deciding and determining the prices of
medicines, and the poor patients become victims of these companies. May I know
whether the Government has realized this fact, when it has introduced 100 per cent
FDI in this field? May I know whether the Government has made any assessment
with regard to the effects or the decisions that were taken? If so, what measures
the Government wishes to take to give some relief, especially to this very
important sector?

SHRI GHULAM NABI AZAD: These are two different questions — one is on FDI
in pharmaceuticals. Here, the FDI is not 100 per cent. As per the policy, it is not
for the brown-field pharmaceutical companies; that policy is only for the green-
field, the new companies, and not for the brown-field companies. So, as of now,
FDI is not allowed in the already existing companies through the automatic route.

I thought first of all I must correct the hon. Member on this.
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We do realise that medicines are nots very cost-effective insofar as cancer
and other such diseases are concerned. As far as cancer and other diseases are
concerned we have prepared a list. You might have heard that very recently the
Prime Minister had appointed a GoM headed by the Agriculture Minister. We
have finalised the List and the prices of those drugs which will come under that
List will be far less than the market price. Similarly, we are also thinking of
maintaining a universal level to provide free drugs, of course, only the generic
drugs. I am afraid whether we will be able to provide cancer drugs free but the
generic drugs will be provided free in the Government institutions and efforts are
being made in that direction.
<. wfa Mt @ den, @5 S 9 ond) garn 5 e T Segd va-1 A e e g, fres
3R TerIfea & w-wre 3R qargdt Aifefhaed @t € o Afefraes Maoer €1 #
A S 1 &I 39 AR e gl 76 S HRoT I=_H qqr A 76 AN F8 SAfeepiie
IS 3% UEErifead i Bl 2, SUHT Ysell DRV I © b AR I8l oW IR g

Bfie @ g iR 3w foy Reansie e 77 € % <9 9E <9 @ t& goM, U
froeR @ik T ®wHiRe @1 |fcfhae @Ry, $79 oW U6 S @i 9dd ¢l U= #
el Arde T8 g foram <@ 8 5 eiffied @ areR @ W QFl % B GhM DS
& 9T BNt B, 1 fF iRl HfAfeYE @ ggrar St El 3R UH §HM BIg I TEl ol
g A1 T G ToIeel! 98 SaTS o & forg o & o B
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HRAT AT, ATYD! I ATl BT ST BRAT AT, Y IHDI [T o RbIS HTCT B W&,

TRy qal gefen 6 A garsdi fha A @ € 3R gl I 5 Al | gafl ga-1 &l
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H O & fly IR &1 BTl U oR% 3R 84 VAT B 910 b <91 &1 Q-frerg Wi i
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(Q.102)
SHRI K. P. DHANAPALAN : Madam, I would like to know from the Minister

whether the Ministry of Environment and Forest has raised any objection
regarding the formation of National Investment Board on the ground that diluting
of clearance procedures may aggravate environmental issues and whether the
proposed Board consists of the members from different Departments and
Ministries which are supposed to give different permissions for the project.

SHRI P. CHIDAMBARAM: Madam, different Ministries have expressed their
views on the proposal that was circulated by the Ministry of Finance. Yes, the
Ministry of Environment and Forest has expressed certain reservations. These
have been incorporated in the draft note. The matter will be placed before the
Cabinet and when the Cabinet takes a final decision, we will know what the
decision is and how these reservations are being addressed.

Who will be the members of the Cabinet Committee or the National
Investment Board is again a matter that has to be decided by the hon. Prime
Minister.

SHRI K. P. DHANAPALAN : Sir, I would like to know whether the Government
is forming NIB following the model accepted by some industrialized countries
which have proved successful for encouraging investment in big infrastructure
projects and how these countries give clearance to various agencies without
adversely affecting both investment and environment.

SHRI P. CHIDAMBARAM: Madam, I am not aware of any model proposed by
industrialists. The matter has been considered and views have been expressed by
the Planning Commission, by the Economic Adviser to the Prime Minister and by
the National Manufacturing Competitiveness Council. These views have been
taken into account while formulating the proposal. The proposal has not yet been
considered by the Cabinet and therefore it would be premature to say what the

final decision would be.
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DR. SANJEEV GANESH NAIK : Madam, I would like to ask the hon. Minister,
through you that he mentioned that setting up of NIB is still under consideration,
but there are a lot of foreign investors who want to invest money in the PPP mode
which the Government of India had given the opportunity to all States. An airport
is likely to come up in my constituency in Navi Mumbai, but due to lack of one
clearance, the project is held up for the last seven years. I do not know as to how
much this will be helpful because the Planning Commission is also under the hon.
Prime Minister and the NIB also would also be under the hon. Finance Minister
and the hon. Prime Minister. So, my pointed question to the hon. Minister is, how
will this work in the form of NIB and the Planning Commission?

SHRI P. CHIDAMBARAM: I think, the hon. Member’s question highlights the
problem and also points to the way to find a solution to the problem. Our problem
is not in conceptualizing projects. Our problem lies in getting the numerous
clearances, many of them sequential; many of them involving a number of
Ministries and getting the project off the ground and implementing it within a
reasonable time. The countries which have succeeded in developing world class
infrastructure are countries which have demonstrated their ability to implement
infrastructure projects within time. I do not wish to name the countries. We know
them. Many of these countries are not Western countries, many of these countries
are Asian countries — Japan, Korea, Thailand, now even Indonesia, Malaysia.
Therefore, what the NIB will do as proposed -- I reiterate that at the moment this
is a proposal and the final decision has to be taken by the Cabinet — is to monitor
projects where the investment is more than Rs.1000 crore, even they run to nearly
a hundred projects, may be more and each one of these projects I find is delayed.
So, NIB will monitor these projects. NIB will advise the Ministries concerned
where advice is necessary and where necessary NIB will help the Ministries
concerned take a decision. Ultimately, it is one Government. If there is a delay,
then it is a delay of the Government; where there is a decision, it is the decision of

the Government. We cannot look upon Government as compartments. While the
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Government functions as Ministries and Departments, it is ultimately the
Government which is responsible. I am sure the whole House will agree with me
that the Government has to expedite decision-making and expedite
implementation of projects.
3t dorm fouH ; HEIed], UHRITEE! &l S UKITd ©, 98 984 3<el UATa 8| oifhd 8N oo |
Ugdl I B BRA SdveHe YHIPH dIs AMd Udh Ol 2l IRYdell S Bikd gdvede 8 o,
THATRUIE! Ieh! [Feravd ol 8, I R # By (077 ofdfl 2l

A At I8 © {6 whether NIB is a replacement of FIPB or not. g,
THIMEUE! & BE-B D TR TR-gR AT IS4 & © AR T3 o 7 har 9t 2 {5 dorae
fFerae # ® &1 W@ 2l R HH St THEdt & e & SR $B I IS a1 a9l
g Bt
SHRI P. CHIDAMBARAM: Madam, I would be happy to speak on FIPB if a

separate question is put on FIPB.

Madam, but for the present, with your permission, may I confine myself to
the proposed Cabinet Committee for Investment or NIB. is not a substitute for
EB. The functions are different. Today, foreign investment comes under two
routes. One route is the automatic route and the other is the approval route.
Investment in a large number of areas is under the automatic route and so, there is
no question of approval. As regards the areas where it is under the approval route,
the authority to recommend approval is the FIPB. It consists of officers chaired by
the Secretary, Economic Affairs and it consists of the officers of the Departments
and Ministries concerned. Some cases go to the CCEA depending upon the
threshold limit. That will continue. There is no proposal to replace the FIPB.

NIB, on the other hand, is a Cabinet Committee just as we have the Cabinet
Committee on Economic Affairs and we have the Cabinet Committee on Political
Affairs. This will be a Cabinet Committee on investment chaired by the Prime
Minister. The main purpose of the new Committee is to oversee and monitor large

projects, especially infrastructure projects, where the investment is over a
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thousand crore of rupees. Those are the projects which will give a fillip to India’s
economic growth and all of us know that those projects today are delayed
unfortunately. Some of them are delayed unduly and therefore, a Committee
chaired by the Prime Minister to monitor, advise Ministries and guide them to
quicker implementation will be a great benefit to economic growth.

MADAM SPEAKER: Question No. 103. Shri Harishcandra Chavan is not
present. Shri Kameshwar Baitha is not present. The hon. Minister may answer

the Question.
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(Q. 103)
Aedt ot Rig @ wRIew, § A A S | gE S = g e S sy gse g
YIS AY W ¥ oK AR ghxarel 8, T &, d [ UEiel 3R WE A g1 A Sl &

ATl 500 fhaldiey Ul Tord & &l TR B4t |

HEIGA], 39 dedl B BIeld, ST 37U Bleld, S9! 3iIRdl ! Bleld dgd W&l §l 3
QR DI SH-HR H qgd g9 Blefd H Sft %81 81 § I8 Pl Aredl § fb 3 b g forg
PIS T T8 a9 IR B R F IR Rt Aarge & BU? 59D foIv U S8 udh Ah™
9 O T1RY, §1d dedl @ Ued @ v Udh & SN UK §aoiid 81 ST a1fey| $9& I
A 21 Y o fog 78 oiid €, A Re #9 & fog Sfid €, 3 3 bR SId &, W™ i) AT
g 370 TR W 99¢ & Riamr oo & o B
HEledl, # I§ PHEl dTedl g [P ST a1 YR © [P JHl AP IMTSMEl Pl 60-65 a9
B T g, e TP Bed S @t @ F|H A w3 St S e g 5 R S
HR & TOR, IHRATA, T AN B fIY WRDR FT HAT?
SHRI V. KISHORE CHANDRA DEO: Madam Speaker, I would like to

mention that, as far as the Scheduled Tribes are concerned, the role of the Ministry
of Tribal Affairs at the Centre is to actually allocate funds to bridge the critical
gaps which are existing today even after so many decades of freedom.

Basically, we get proposals from the State Governments. There are
different schemes under which we give funds to the State Governments. Under
Article 275(1) of the Constitution, there are some special Central Grants which
are given to the States. As and when these proposals come from the States, we
process them and then we send them to different States. I think the hon. Member
is talking about education in schools. I do not know whether we have got any
representation from the State of Jammu and Kashmir. If there are any specific
instances where the State has sent the recommendations through the proper
channel and if they are not being looked into, then I will certainly look into it.
Otherwise, I would request the hon. Member to ensure that the State Government

sends us the proposals under relevant schemes that are available.
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£ s PAR @ AEIGAT, # AUS qeFH A AEHE GA SN A ge arga B S i aveR
Bl 2l TS PR B P 59 GeT I g 91d W SO ot B ohfand smeR W SEuEr 2
MY | 3T <A S Al A PR [ &, A <Iged (o 8, I AIeH 78l 81 g
gl

# e HEegH § FHeEA A fh A 1 gIsded R snfeardt wfodr g g oy
3MfdTs, AHAIRE iR L&AV IR R THH HRIGH Taid ol 1131 d=adia Qo |4 Hafea
T qu MY 2 3R 8 124 duadty A@e @ durd # 21 8 gu 9red € 6 qAm Ui S
afearfy ol € S o a9 BT FEel dTEdl €, DeFR Bl dEadl drEdt 8 $e
ISYcs geedl U ASYes DI H 3T AR & AR $Y ISges DR A ASYcS Igeal d

3T ATEch &1 A T I UATd aR B WRBR ¥ dfdd I gy &l H 3mud Arems |

ST AT {6 S HeRRI S AT gl aTed 8, I8 B db YRI 8l SMYI? B ARBIR
T A A ST oifdd 8 Pd db SIB! U I B wq F T WA Aol SIua? Sy anft ot
g St 7 99 FTR & IR 7 Fl, AR T qarR Iodi 7 F W enfeardt B § ot
I &1 e § o € A1 <@d € 6 S9! 9gd 95a) qIeie Bl ST ST Jfer T &
el & S woret & fAegdl o1 21 WRGR 39 Jdy # R IR B B, TE H v AemT |
AT T S < o e &

SHRI V. KISHORE CHANDRA DEO: Madam, the hon. Member has actually

asked a question about scheduling of certain communities into the list of
Scheduled Tribes. The hon. Member may be aware that every State has its own
list of Scheduled Tribes and there is a process by which scheduling is done.
Firstly, the recommendation has to come from the State because every State has its
own list and they have their own set up over there to find out the economic
conditions, the ethnographic features and the anthropological studies that are
made. It is not possible for us to go to every State and district to conduct these
studies. So, after it is sent from the State Governments tous, the established
procedure is that it has to go to the Registrar General of India. In many cases

where the Registrar General of India has rejected them, I have referred them back
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to the State Government to send further clarifications regarding the
recommendations that they have made. After that, it again goes to the National
Commission of Scheduled Tribes and once it is cleared by them, then it is left for
me to take the call and bring it to this august House. So, there is no time frame
which I can assure the hon. Member because these are not within my domain.
Once it goes to the RGI, it may be pending over there. There are many cases
where I have sent reminders to them. Sometimes, Madam Speaker, we send them
to the State concerned and the State does not send back their response for many
months. So, there are several other extraneous factors that are involved. But I can
only assure the hon. Member that, as far as we are concerned, my Ministry will not
delay any of these matters or files. I will send them back to the concerned
authorities as soon as they come and once they are cleared, I will certainly bring it
before the House.

SHRI PRABODH PANDA : Madam Speaker, I would like to draw the attention
of the Minister to two aspects and I would like to know about them. One is
regarding the problems of the Scheduled Castes and Scheduled Tribes living
particularly in the cosmopolitan towns. The hon. Minister rightly said that every
State has its respective scheduling. But people belonging to Scheduled Tribes and
Scheduled Castes are also staying in the cosmopolitan towns of different States.
The problem is in getting the certificates and they are deprived of all kinds of
schemes meant for the benefit of the SCs and STs. How will this problem be
solved? The Union Government should think over it. This is not only the problem

of a particular State but the problem of all the cosmopolitan towns of the country.
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The second problem is particularly the tribal people living in the

Jangalmahal areas were being provided with rice and food grains at Rs. 2 per
kilogram but it is now stopped. I do not know why it is stopped and when will the
process be resumed.
SHRI V. KISHORE CHANDRA DEO: The first question that is raised is about
issuance of certificates in cosmopolitan towns and metropolitan cities. It is a fact
that there are people from different parts of the ctry living in the cosmopolitan
towns and metropolitan cities. But the fact is, the certificates have to be issued by
the States or places of which they are natives because there are many metro cities
and there are many cosmopolitan towns which are spread all over the country. I do
not think they have the powers to issue the certificates to those who are not
scheduled within their domain and territory. Therefore, as far as that category is
concerned — those who are living in the cities or in the metropolises — they will
have to get the certificates from their respective States or Union Territories,
whatever the case may be.

As far as the second question is concerned, regarding the distribution of
rice in Jangalmahal, this is something which the State Government does. I have no
ready answer for that. But if the hon. Member gives me the details of what exactly
he wants to know, I will certainly provide the details.
ft Fct fFeR ‘FHHIRY : AT oiemy WeIey, # ofUS Hegw | WA St { S A §
fr SR uew A 9 9 Rrell & e onfadl awdt €, 9 wars!, STavdl SR eNIgd ® |
Sl HIoige e TaAie & ¢ Jaie B 8, 9d AR Bl O © Al a1 AeR Bl bl IR
PR B DIV BAT B2 SR & BT & O T IR TS WNBR | Sl W TRBR & &,
B SART YB Bl DI BT & [ STB-98l grgdel Sadl a1 g3 &, S Sl qroiaed
g 9 Rl W W AR B w® E A A

A 9 H F8 S arEdl g P SR uew # grsded @ S onfodt el g8 g
ITh! Ieael Aicfhahe TR B H T fQgpd 8, T B 39 W =R fhar Mar? @rex

d IW USY WHR & g F g A & .. (Fag) o g ffogl . (ag) A
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SR Afcfhde B a1 B @M gl A qard S Aicfheoe & aR § 21 3R Fard §
f @1 HROT 8 fh IR YOI ARBR AT T8l Usel S Wl BN &l B, SHD §RI S SAlferdl
B THIOT UF < H R Rapd 87 R dis fedhbd & dI YRT WRGR B B A 89 W
FAR®IS B B BN B =Ryl § S =mean g o aar fRgad 87

SHRI V. KISHORE CHANDRA DEOQO: The issuance of certificates is purely a

subject of the State. However, if anybody has any problem, he can send a
representation to me. I can certainly send it to the State Government with my
comments. But it is their domain. I am afraid the Central Government cannot
intervene into this subject which actually is their preserve.

Secondly, as far as the money for the projects is concerned, we do keep
monitoring them. In fact, after sending the money initially, we do not send the rest
of the funds for those projects unless we get the Utilization Certificate. We also
ask for Progress Reports. We are regularly monitoring them and keeping track of
what exactly is happening over there.

The hon. Member has raised the issue of Bahraich, Uttar Pradesh. In
Bahraich we have given money for the Eklavya Model School during the year
2010-11. Unfortunately, till today it is not yet complete. But we keep monitoring
them and we keep writing to them. Our officers are also in touch with them. So, it
is not as if we give the money and keep quiet about it. Unless we get the proper
feedback, we do not give further funds.

PROF. SAUGATA ROY: The hon. Minister has enumerated various schemes that
have been launched by the Ministry of Tribal Affairs to fill the critical gaps
needed for the tribal development. We all know that the areas inhabited by the
tribals in Chhattisgarh, Jharkhand, West Bengal and Bihar are the very areas
which are now affected by the Left Wing Extremism or the Maoism. The

Government of India has launched several projects to tackle the problem.
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The main complaint and the reason for the tribals embracing Maoism is that
their forest land and tribal land is being taken away by big projects, including the
projects taken up by the multi-nationals. In spite of the fact that the Forest Rights
Act has been passed by the Parliament that is not being implemented.Elould like
to know from the hon. Minister what steps his Ministry is taking so that the tribal
land and the forest land are not alienated and the tribals are not deprived of their
traditional habitats by the so-called big projects being set up in the tribal areas.
SHRI V. KISHORE CHANDRA DEO: Madam Speaker, I would first like to
mention, through you, to hon. Member that I am in total agreement with him to the
fact that there is a lot of unrest in these areas due to the land which is being taken
away for various reasons. It is because of this that the UPA Government brought
in the Forest Rights Act. So, this was enacted in Parliament in the year 2006; this
came into force in the year 2008 after the rules were made. After three or four
years, actually since the implementation was not very much impressive, |
reviewed this entire Forest Rights Act and its rules. Last year, I and my Ministry
have sent a new set of guidelines to all the State Governments. We have also
amended certain rules which were tabled in Parliament on 30™ September, the last
day of the Monsoon Session. According to this, the Forest Rights Act is something
which will actually recognise and regularise the pre-existing rights of forest
dwellers and tribals who have been living in these areas for centuries.

Madam, unfortunately, in the year 1927 when the first ever Indian Forest
Act was passed by the colonial rulers, it is the tribals and the forest dwellers who
were declared as a sort of criminals in the sense that they were termed as
encroachers whereas the truth was the other way round. To correct this historical
injustice, this enactment was made. We have issued guidelines. We have changed
the rules. Apart from that, the Constitution has certain areas which are under
Schedule-V. We have the Schedule-VI areas in the North-East. There are special
land protections which are guaranteed under the Constitution to those living in the

Schedule-V areas. Apart from that, every State has its own land transfer regulation
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Acts. As far as my Ministry is concerned, I have been taking this matter up with
all the State Governments to speed up and ensure that the Forest Rights Act is
effectively implemented. While formulating the new guidelines and rules, I have
already said what was to be done. I have also said that many of the cases which
were earlier rejected should be re-opened because there are certain clarifications
needed on certain issues. So, that is also being done. Apart from that, I have
written to all of my colleagues and spoken to them and said that unless the basics
are met, land should not be diverted for other reasons. If there is any case which is
brought to my notice by the hon. Member, certainly I will take up the issue with
my colleagues or with the respective State Governments.

2 T @ @ Aeq Wiy, § 3Ud! WARM I Rael AfFReR | goHr @redr g b o
A H N UPH AT & 119 § g2 el o7 b O, Uos &, e I S & Repavsy=d v
H gdee & U amu ¥ inclusion of ST, one is about the Paharis and the second is
about the Arghones. I daa =M H8l AT {6 A & TN H IVRGR SRA 71 ISP

fae ueved R Rolee fdar 21 But they are sending it back to the Registrar
General for clearance. TgRIT & IX # $=i1 ®al o the subject is under study or

some clarification is needed from the State Government. We are awaiting the
clearance.J9a 918 § IR-Uid WM IR g& ol [ would like to ask the Minister about
the progress on these two issues.

SHRI V. KISHORE CHANDRA DEO: Well, Madam, one issue, according to the
hon. Member, it was already rejected by the RGI. I will go through the rejection
part of it to know on what grounds it has been made, whether it is the first time or
second or third time. If necessary, I will send it back to the State Government for

further comments or clarifications that may be required.
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As far as the other case i1s concerned, I would like to advise the hon.
Member to be a little patient because five months is not a long period. There have
been certain communities which have not been scheduled for the last five or ten or
fifteen years. As soon as it comes to me, as far as [ am concerned, there will be no

hesitation in doing whatever is required.E

# dR= HTAQ : BT, H YD AH A HAT Sl BT A ATHNT HRAT Areal g o
feat 79 urferamied HEIST=A &1 Tb Slle g9 e o1 3k IE ygel qgrEal Sff |
Al e ol aRT S RIRAR a1 €, a8f W1e WWER & AN 37U 37Ueh] glsddl § lIfvd
HAT AR Bl D! A8 oAl s aul F I B 2l A wew & g @ 3 W I8
aiRa far e a8 & Sl SMER-araR &1 &5 &, 98 SR Yo% H doll T A7 I g qgi
SRR & o 9, S9BT S URAT RINER § Il AT o1, S Seie <rged 'iNd $] T
gl IT@1 AL BT S &F o, 98 Jsadl HING 8 AT B, W AT § S F W1 8, q°
Srsacl YT T8l gl 21 swfey s Al &9 oy Ush Sefiiier o1 fierara ol IuH
31M9e AIEH | ST a6 & 6 99 aN § &1 $HNATs g8 27 R Pls HRATS g8 & df
S A B HAT B

SHRI V. KISHORE CHANDRA DEO: Madam, as I had mentioned earlier, this

recommendation will have to come from the State Government. It is not enough if
the Assembly merely pass the Resolution. It will have to come to us from the State
Government; once it comes from the Government, as I mentioned earlier, I don’t’
want to repeat the procedure which we have to be followed — I don’t want to take
the time of this august House — but as and when it comes, I shall, on my part, do

whatever I have to do without any delay.

MADAM SPEAKER: Next question. Shri R.K. Singh Patel — not present.
Shri Anand Prakash Paranjpe — not present.
The hon. Minister may answer the Question.
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(Q.104)
ST JUAT WIS : A& Ofl, U8ell IR 39 ¥ ¥ YeulSll Dl AT 85| WBR o iy

forn & {6 U a¥ 4§ dadt v Rferver Afest & v R QU SIGH | Ueh A STal G-I Haer
sl ex # 781 faan S &R B ffevedl & are S e fafeivey WG 98 900 WY &
e | @RI | 3T Uk ARl 71 8T W 9arsy & w1 Ui o B Wiis Uh a9 H B
faforsdl & = |t 87 g 8R @ ol srgfaa ol 59 wewr 7 few 5w S
¥ 3R & WS H g8 7 W@ 2l ...(FagH) # @1 bs R Pl g P 5 WHR 7 Al
BT H T o & IR R Al W 89 gdid 8, ST 3 e & | swferg # smues wem
Q #A St @ ger AmEd g [P dac wRal srSweles H & T8, a9 wed 'redses 4 ol
TSl & 3T 0 § QX Q¥ H PIERM FGT AT 2| FIT WaT DI AGAT <@d gY MY 9
oI BT a1 MR TE SN MU AR B 8, T 50 WH B ?

#t diels PAR @ HEIGAT, 39 W 91 B 9| . (@agH)

SHRI M. VEERAPPA MOILY: Madam Speaker, we do appreciate the hardship
suffered by the women folk, particularly. It is also reflected by the questions put
by the hon. Opposition leader. Of course, we have been receiving a lot of
representations from across the spectrum of all the MPs, belonging to all parties.
Public is raising certain issues. Of course, we also apply our serious mind on that.
But the compulsion for imposing cap is also very quite clear. As far as diesel,
kerosene and LPG are concerned, more than Rs.1.64 lakh crore subsidy is being
paid. From where? In fact, many of these marketing companies are bleeding.
Some of them are not in a position to purchase the raw materials.

As far as LPG is concerned, we are not surplus. In fact, 75 per cent of the
LPG requirement the world over is consumed by India because we don’t have that
kind of gas connection and also electricity, going to the various places. Eme of
the developed countries or developing countries utilise mostly electricity and also
gas. Of course, our efforts will be to drive at that point. Now, even in the open
market the world over, LPG is not available. Even Saudi Arabia which had been

providing us LPG, they are not in a position to supply to us. Anyway, as far as
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enhancement of the capping is concerned, it is a matter which we are definitely
considering in view of the issue raised. ... (Interruptions)
11.51 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

S WG AT IAT ¢ el HBIGAT, H IATUHT g=IdTe Bl g (b MU $9 T WR Gl Ay
g &1 Hid &1l (ag) d A #3 St S 9redr § 6 Sl Wb 6 2009 A
JARSSIYSAd, i et fAeiiasor faaRor Ao T g & 18 off, =1 #4301 St I8 S)0ET &
g 5 S arur &% Ud UgrSl g §, el ol db F faoel § sk A & A B B
TOIRT €, 9 ABS! 3R ST Bl W J418 Yd Faig PR I8 8. (Fa9H) TAR garRde
WA B 6 Bl # AR HA SN W ST AT g b T A I UBTS! U GRENIST b geATbl
H W eV SR de) did § aRelig 1?2

SHRI M. VEERAPPA MOILY: Madam Speaker, it is a fact that the Rajiv Gandhi
Gramin LPG Vitaran Yojana (RGGLVY) was introduced in 2009 and Vision 2015

has also been announced. ... (Interruptions) Under this, we are going in a massive
way to create a big network of distribution outlets for providing gas in rural areas.
... (Interruptions)
MADAM SPEAKER: Shri Sudip Bandyopadhyay.
... (Interruptions)

L& HIIGAT: 3T AU W IR U 57|

.. (o)
3rezET WEGAT: MY R TS 8, I 913y

... (gEr)

LAY HRISAT: 3T JH-1T GG DI dloi- SIfoU | 3T R &S 81 Y, Y 93 S0

... (Interruptions)
11.53 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members
went back to their seats.
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SHRI SUDIP BANDYOPADHYAY : Madam Speaker, my question is a proper
reflection of the mood of the House at this moment. Our long-pending demand is
that the capping of subsidized LPG cylinders should be increased and for this
reason only, we pulled out from the Government and all our Ministers resigned.
As far as TMC is concerned, we are making a point here also by coming into the
Well of the House and we demand that the subsidized quota of LPG cylinders
should be increased to 2 cylinders per family per month. ... (Interruptions) We
make a positive demand for increasing the quota of subsidized cylinders to 24
cylinders per family in a year. But the Government is neither responding nor
replying to the questions which are being raised repeatedly. So, I categorically
want to know from the Minister whether this Government is going to increase the
number of cylinders to 24 per family per year under the subsidized quota.

SHRI M. VEERAPPA MOILY: Madam Speaker, even with a cap of six cylinders
the subsidy burden per annum is Rs. 36,000 crore and in fact ... (Interruptions)
We do agree that there is a demand for increase, but on the question of how much
to be increased, I will be discussing it with the Finance Minister and also with the
Prime Minister. ... (Interruptions)

11.56 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.

SHRI M. VEERAPPA MOILY: In fact, the demand from the public and the MPs
has been rising. We are considering it and we require a few days’ time to consider

it... (Interruptions)

Iemet HEedn: ANA SRR B 15 |

.. (cgagm)
JTeaET WRIGA ¢ IP! Al o QoG |
sl TR BR aed : wEE, § 4= S ¥ geT At € 6 9ew usd @ s N

RIIUER} TR 6 TSR 1 3MEH & feadd iR g1 & €1 ST A 910 o< B 2. (aem)
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A& WEGAT: D! a1d |

. (o)
AT TIRRA BIR T : 9F H AU &7 Bl a1 Bl g, AT B 9 19 okl & arex
A9 BH § MR AN B ST S+ SATET & Al 8% 9T AT BY axe ofH &l g ol 8l 8
3R U W A, 37 ¥R AT H O B 918 & bl U 1 B [elveR Herar g iR a8
Al =i § S 500 I BI, HH 700 IT B, HH FAR IUT B A 2| < § 7D
RyciveR fiyelar & @1 # A= #3 S W gel diedl g b 99 &Y o T ¥ oAl 31

... (cTagm)

11.57 hrs

At this stage Shri Jagdish Sharma and some other hon. Members came and stood
on the floor near the Table.

. ()
M AR R Tea : Al & TRxd IR fegdd iR 98 8 &l 9/ RwgeEd # iR
feaqepd YT @ ST &1 WE B & U a1 ARBR DI DY @ A USel bad el
IO AIMRY Al I I T B L o7 A ARl DI DY N D I8 SR 3 Sl 3R
feapd MU, T HU IW YIR HA 3R ITd! Qqbd GSIG? H FHDI Sfard @rel

gl...(xagm)

11.58 hrs
At this stage Shri Jagdish Sharma and some other hon. Members went back to
their seats.

SHRI M. VEERAPPA MOILY: Madam Speaker, Consequent on capping it
certain hassles have been created... (Interruptions) Now, the instructions have
been issued to extend the guidelines for submission of Know Your Customer
(KYC) applications to 31 December 2012 so that there need not be any queue...
(Interruptions) Instructions have also been issued to explore the possibility of
reaching out to those customers at their doorsteps, who will submit their KYC

applications very easily... (Interruptions) We have also issued instructions to
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reduce the time being taken to release the new connections by lessening the
process of duplication... (Interruptions) These are all the hassles which will be
removed. We have taken steps and there will not be any queue... (Interruptions)
As far as the new cylinders are concerned, we are also considering to issue
them first on subsidy and thereafter finding out the eligibility of it...
(Interruptions) So many of the hassles are being removed... (Interruptions)
MADAM SPEAKER: Next Question. Shri Ananth Kumar.
11.59 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members
went back to their seats.
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(Q.105)

SHRI ANANTH KUMAR : Madam, one of the major issues is that when the
domestic producers of renewable energy produce in excess, they have to store the
power in batteries. It is very expensive, whereas in other countries they give some
incentives to transfer that energy to the main Grid. Unfortunately it is not so in
our country.Erherefore, when is the Government of India going to bring this

incentive scheme in India also?

DR. FAROOQ ABDULLAH: Madam, it is a very pertinent question as far as the
developments of this energy are concerned. I can assure the Member that the
Ministry is looking into it. But we are now also doing a very good research on
how to store this energy in hydrogen and other forms. So, things are being done.
But I would look into what the Member has said that in the other counties they are
giving subsidies. My Ministry will examine this. If it is found to be feasible, we

will look into this.
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12.00 hrs

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid on the Table. Dr. Farooq Abdullah.
THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Sardar Swaran
Singh National Institute of Renewable Energy, Kapurthala, for the year 2011-
2012, alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government of the
working of the Sardar Swaran Singh National Institute of Renewable Energy,
Kapurthala, for the year 2011-2012.

[Placed in Library. See No. LT 7507/15/12]
THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): I beg to lay on the Table:-

(1) A copy of the National Commission for Protection of Child Rights Staff
Recruitment Rules, 2012 (Hindi and English versions) published in
Notification No. G.S.R. 74(E) in Gazette of India dated 8" February, 2012
under sub-section (3) of Section 35 of the Commissions for Protection of

Child Rights Act, 2005.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.
[Placed in Library. See No. LT 7508/15/12]

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): I beg to lay on the
Table:-
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(1) A copy of the Liquefied Petroleum Gas (Regulation of Supply and
Distribution) Amendment Order, 2012 (Hindi and English versions)
published in Notification No. G.S.R. 791(E) in Gazette of India dated
26™ October, 2012 under sub-section (6) of Section 3 of the Essential
Commodities Act, 1955.

[Placed in Library. See No. LT 7509/15/12]

(2) A copy of the Petroleum and Natural Gas Regulatory Board (Determination of
Natural Gas Pipeline Tariff) Second Amendment Regulations, 2012 (Hindi and
English versions) published in Notification No. F. No. PS/Secy./M(C)/2012 in
Gazette of India dated 13™ September, 2012 under Section 62 of the Petroleum
and Natural Gas Regulatory Board Act, 2006.

[Placed in Library. See No. LT 7510/15/12]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): On behalf of Shri S.S. Palanimanickam, I beg to lay on the
Table:-
(1) A copy each of the following Annual Reports and Accounts (Hindi and
English versions) of the Regional Rural Banks for the year ended the 31
March, 2012 together with Auditor’s Report thereon:-
(1) Allahabad UP Gramin Bank, Banda.
[Placed in Library. See No. LT 7511/15/12]

(i1) Andhra Pradesh Grameena Vikas Bank, Warangal.
[Placed in Library. See No. LT 7512/15/12]

(111) Arunachal Pradesh Rural Bank, Papum-Pare.
[Placed in Library. See No. LT 7513/15/12]
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(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(x1v)

Aryavart Gramin Bank, Lucknow.

[Placed in Library. See No.

Assam Gramin Vikash Bank, Guwahati.

[Placed in Library. See No.

Baitarni Gramya Bank, Mayurbhan;.

[Placed in Library. See No.

Ballia Etawah Gramin Bank, Ballia.

[Placed in Library. See No.

Bangiya Gramin Vikash Bank, Berhampore Murshidabad.

[Placed in Library. See No.

Baroda Rajasthan Gramin Bank, Ajmer.

[Placed in Library. See No.

Bihar Kshetriya Gramin Bank,Munger.

[Placed in Library. See No.

Cauvery Kalpatharu Grameena Bank, Mysore.

[Placed in Library. See No.

Chaitanya Godavari Grameena Bank, Guntur.

[Placed in Library. See No.

Chhatisgarh Gramin Bank, Raipur.

[Placed in Library. See No.

Chikmagalur Kodagu Grameena Bank, Chikmagalur.

[Placed in Library. See No.

34

LT 7514/15/12]

LT 7515/15/12]

LT 7516/15/12]

LT 7517/15/12]

LT 7518/15/12]

LT 7519/15/12]

LT 7520/15/12]

LT 7521/15/12]

LT 7522/15/12]

LT 7523/15/12]

LT 7524/15/12]
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(xv)

(xv1)

(xvii)

(xviii)

(xix)

(xx)

(xx1)

(xxi1)

(xxiii)

(xx1v)

Deccan Grameena Bank, Hyderabad.

[Placed in Library.

Dena Gujarat Gramin Bank, Gandhinagar.

[Placed in Library.

Durg Rajnandgaon Gramin Bank, Rajnandgaon.

[Placed in Library.

Gurgaon Gramin Bank, Gurgaon.

[Placed in Library.

Hadoti Kshetriya Gramin Bank, Kota.

[Placed in Library.
Himachal Gramin Bank, Mandi.

[Placed in Library.
J&K Grameen Bank, Jammu.

[Placed in Library.

Jaipur Thar Gramin Bank, Jaipur.

[Placed in Library.

Jharkhand Gramin Bank, Ranchi.

[Placed in Library.

Karnataka Vikas Grameena Bank, Dharwad.

See No.

See No.

See No.

See No.

See No.

See No.

See No.

See No.

See No.
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LT 7525/15/12]

LT 7526/15/12]

LT 7527/15/12]

LT 7528/15/12]

LT 7529/15/12]

LT 7530/15/12]

LT 7531/15/12]

LT 7532/15/12]

LT 7533/15/12]
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(xxv)

(xxvi)

(xxvii)

(xxviii)

(Xxi1x)

(xxx)

(xxx1)

(xxxii)

(xxxiii)

[Placed in Library.

Kashi Gomti Samyut Gramin Bank, Varanasi.

[Placed in Library.

Krishna Grameena Bank, Gulbarga.

[Placed in Library.

Langpi Dehangi Rural Bank, Diphu.

[Placed in Library.

Madhya Bharath Gramin Bank, Sagar.

[Placed in Library.

Madhya Bihar Gramin Bank, Patna.

[Placed in Library.

Mahakaushal Kshetriya Gramin Bank, Jabalpur.

[Placed in Library.

Maharashtra Gramin Bank, Nanded.

[Placed in Library.

Malwa Gramin Bank, Sangrur.

[Placed in Library.

Manipur Rural Bank, Imphal.

[Placed in Library.

See No.

See No.

See No.

See No.

See No.

See No.

See No.

See No.

See No.

See No.
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LT 7534/15/12]

LT 7535/15/12]

LT 7536/15/12]

LT 7537/15/12]

LT 7538/15/12]

LT 7539/15/12]

LT 7540/15/12]

LT 7541/15/12]

LT 7542/15/12]

LT 7543/15/12]
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(XxX1V)

(xxxv)

(xxxvi)

(xxxvii)

(xxxviii)

(Xxxi1X)

(xI)

(xli)

(xlii)

(xlii)

Meghalaya Rural Bank, Shillong.

[Placed in Library. See No.

Mewar Anchalik Gramin Bank, Udaipur.

[Placed in Library. See No.

MGB Gramin Bank, Pali-Marwar.

[Placed in Library. See No.

Mizoram Rural Bank, Aizawl.

[Placed in Library. See No.

Nainital Almora Kshetriya Gramin Bank, Haldwani.

[Placed in Library. See No.

North Malabar Gramin Bank, Kannur.

[Placed in Library. See No.

Pallavan Grama Bank, Salem.

[Placed in Library. See No.

Pandyan Grama Bank, Virudhunagar.

[Placed in Library. See No.

Parvatiya Gramin Bank, Chamba.

[Placed in Library. See No.

Paschim Banga Gramin Bank, Howrah.

[Placed in Library. See No.
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LT 7544/15/12]

LT 7545/15/12]

LT 7546/15/12]

LT 7547/15/12]

LT 7548/15/12]

LT 7549/15/12]

LT 7550/15/12]

LT 7551/15/12]

LT 7552/15/12]

LT 7553/15/12]
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(xliv)

(x1v)

(xIv1)

(xIvii)

(xlviii)

(xlix)

)

(1)

(lii)

(liii)

Pragathi Gramin Bank, Bellary.

[Placed in Library.

Puduvai Bharthiar Grama Bank, Puducherry.

[Placed in Library.

Punjab Gramin Bank, Kapurthala.

[Placed in Library.

Rajasthan Gramin Bank, Alwar.

[Placed in Library.

Rewa Sidhi Gramin Bank, Rewa.

[Placed in Library.

Rushikulya Gramya Bank, Berhampur.

[Placed in Library.

Samastipur Kshetriya Gramin Bank, Samastipur.

[Placed in Library.

Saptagiri Grameena Bank, Chittoor.

[Placed in Library.

Sarva UP Gramin Bank, Meerut.

[Placed in Library.

See No.

See No.

See No.

See No.

See No.

See No.

See No.

See No.

See No.

Satpura Narmada Kshetriya Gramin Bank, Chhindwara.

[Placed in Library.

See No.
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LT 7554/15/12]

LT 7555/15/12]

LT 7556/15/12]

LT 7557/15/12]

LT 7558/15/12]

LT 7559/15/12]

LT 7560/15/12]

LT 7561/15/12]

LT 7562/15/12]

LT 7563/15/12]
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(liv)

(Iv)

(Ivi)

(Ivii)

(Iviii)

(lix)

(Ix)

(Ixi)

(Ixii)

(Ixiii)

Saurashtra Gramin Bank, Rajkot.

[Placed in Library. See No.

Sharda Gramin Bank, Satna.

[Placed in Library. See No.

South Malabar Gramin Bank, Malappuram.

[Placed in Library. See No.

Sutlej Gramin Bank, Bathinda.

[Placed in Library. See No.

Tripura Gramin Bank, Agartala.

[Placed in Library. See No.

Utkal Gramya Bank, Balangir.

[Placed in Library. See No.

Uttar Banga Kshetriya Gramin Bank, Cooch Behar.

[Placed in Library. See No.

Uttaranchal Gramin Bank, Dehradun.

[Placed in Library. See No.

Vananchal Gramin Bank, Dumka.

[Placed in Library. See No.

Vidharbha Kshetriya Gramin Bank, Akola.
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LT 7564/15/12]

LT 7565/15/12]

LT 7566/15/12]

LT 7567/15/12]

LT 7568/15/12]

LT 7569/15/12]

LT 7570/15/12]

LT 7571/15/12]

LT 7572/15/12]
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(Ixiv)

(Ixv)
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[Placed in Library. See No. LT 7573/15/12]

Vidisha Bhopal Kshetriya Gramin Bank, Vidisha.
[Placed in Library. See No. LT 7574/15/12]

Visveshvaraya Grameena Bank, Mandya.

[Placed in Library. See No. LT 7575/15/12]

(2) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

@ O
(i)
® )
(i)
© )
(i)

Review by the Government of the working of the Oriental Insurance
Company Limited, Kolkata, for the year 2011-2012.

Annual Report of the Oriental Insurance Company Limited, Kolkata,
for the year 2011-2012, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 7576/15/12]

Review by the Government of the working of the National Insurance
Company Limited, New Delhi, for the year 2011-2012.

Annual Report of the National Insurance Company Limited, New
Delhi, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 7577/15/12]

Review by the Government of the working of the General Insurance
Corporation Limited, Mumbai, for the year 2011-2012.
Annual Report of the General Insurance Corporation Limited,

Mumbai, for the year 2011-2012, alongwith Audited Accounts and
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comments of the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 7578/15/12]

(3) A copy each of the following Notifications (Hindi and English versions)

under section 159 of the Customs Act, 1962:-

(1)

(ii)

(iii)

(iv)

)

G.S.R. 742(E) published in Gazette of India dated 4™ QOctober,
2012, together with an explanatory memorandum notifying the All
Industry Rates of Duty Drawback for the year 2012-2013.

S.0. 2186(E) published in Gazette of India dated 17" September,
2012, together with an explanatory memorandum specifying
importers registered under Accredited Clients Programme and
importers paying customs duty of one lakh rupees or more per bill of
entry who shall pay customs duty electronically .

G.S.R. 723(E) published in Gazette of India dated 26™ September,
2012, together with an explanatory memorandum addressing the
issue of inter-zone reallocation of work amongst Commissioners
(Appeals) by providing flexibility to Chief Commissioner to assign
work to Commissioner of Customs (Appeals) under his jurisdiction,
if required.

G.S.R. 684(E) published in Gazette of India dated 13" September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 52/2003-Cus., dated 31* March,
2003.

S.0. 1669(E) published in Gazette of India dated 24" July, 2012,
together with an explanatory memorandum containing corrigendum
to the Notification No. 101/2004-Cus.,(N.T.) dated 31% August,
2004.
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

42

S.0. 2012(E) published in Gazette of India dated 31* August,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus., dated 31 August,
2001.

S.0. 2040(E) published in Gazette of India dated 6™ September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 75/2012-Cus., dated 16"
August, 2012.

S.0. 2176(E) published in Gazette of India dated 14™ September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus., (N.T.) dated 3™
August, 2001.

S.0. 2262(E) published in Gazette of India dated 20" September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 80/2012-Cus., (N.T.) dated 6™
September, 2012.

S.0. 2342(E) published in Gazette of India dated 28" September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus., (N.T.) dated 3"
August, 2001.

S.0. 2360(E) published in Gazette of India dated 4™ October,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 84/2012-Cus., (N.T.) dated 20"
September, 2012.

S.0. 2395(E) published in Gazette of India dated 9™ Qctober,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 91/2012-Cus., (N.T.) dated 4™
October, 2012.
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xvii1)

(xix)
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S.0. 2433(E) published in Gazette of India dated 10™ October,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 93/2012-Cus., (N.T.) dated 9"
October, 2012.

S.0. 2499(E) published in Gazette of India dated 15™ October,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus., (N.T.) dated 3™
August, 2001.

S.0. 2518(E) published in Gazette of India dated 18™ October,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 91/2012-Cus., (N.T.) dated 4™
October, 2012.

G.S.R. 639(E) published in Gazette of India dated 17" August,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012-Cus., dated 17% March,
2012.

G.S.R. 675(E) published in Gazette of India dated 10™ September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012-C.E., dated 7% March,
2012.

G.S.R. 686(E) published in Gazette of India dated 13™ September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012-C.E., dated 17™ March,
2012.

G.S.R. 687(E) published in Gazette of India dated 13" September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 94/1996-Cus., dated 16"
December, 1996.
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(xx) G.S.R. 696(E) published in Gazette of India dated 17™ September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012-Cus., dated 17" March,
2012.

(xx1) G.S.R. 698(E) published in Gazette of India dated 18" September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012-Cus., dated 17™ March,
2012.

(xxii)  G.S.R. 737(E) published in Gazette of India dated 1* October,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 96/2008-Cus., dated 13"
August, 2008.

(xxiii) G.S.R. 774(E) published in Gazette of India dated 18" October,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. 39/96-Cus., dated 23™ July,
1996.

(4)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (v) of (3) above.

[Placed in Library. See No. LT 7579/15/12]

(%) A copy each of the following Notifications (Hindi and English
versions) under sub-section (7) of Section 9A of the Customs Tariff Act, 1975:-

(1) G.S.R.650(E) published in Gazette of India dated 24™ August,
2012, seeking to extend levy of anti-dumping duty imposed on
imports of ‘Nonyl Phenol’, originating in, or exported from,
Chinese Taipei upto and inclusive of 21* August, 2013, pending
outcome of Sunset review investigations being conducted by the

Directorate General of Anti-dumping and Allied duties.
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(i)

(iii)

(iv)

v)

45

G.S.R.657(E) published in Gazette of India dated 30™ August,
2012 seeking to extend levy of anti-dumping duty imposed on
imports of Metronidazole, originating in, or exported from,
People’s Republic of China, for a further period of five years
pursuant to the final findings of Sunset review investigations being
conducted by the Directorate General of Anti-dumping and Allied
duties.

G.S.R.685(E) published in Gazette of India dated 13" September,
2012 seeking to extend levy of anti-dumping duty imposed on
imports of Ductile iron pipes, originating in, or exported from,
China PR upto and inclusive of 12" September, 2013, pending
outcome of Sunset review investigations being conducted by the
Directorate General of Anti-dumping and Allied duties.

G.S.R.704(E) published in Gazette of India dated 19" September,
2012 seeking to extend levy of anti-dumping duty imposed on
imports of ‘Paracetamol, originating in, or exported from, People’s
Republic of China upto and inclusive of 2™ September, 2013,
pending outcome of Sunset review investigations being conducted
by the Directorate General of Anti-dumping and Allied duties.

G.S.R.710(E) published in Gazette of India dated 21* September,
2012 seeking to impose provisional anti-dumping duty on the
imports of resin or other organic substances bonded wood or
ligneous fibre boards of thickness below 6mm, except fibre boards
of thickness 6mm or above, insulation boards, laminated fibre
boards and boards which are not bonded either by, resin or other
organic substances, originating in, or exported from China PR,
Indonesia, Malaysia and Sri Lanka, and imported into India at rates
recommended in the Preliminary Findings of the designated

authority.
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(vi)

(vii)

(viii)

(ix)

46

G.S.R.715(E) published in Gazette of India dated 25 September,
2012 seeking to extend levy of anti-dumping duty imposed on
imports of Pre-sensitised positive offset aluminium plates/PS plates,
originating in, or exported from, China PR upto and inclusive of
23" September, 2013, pending outcome of Sunset review
investigations being conducted by the Directorate General of Anti-
dumping and Allied duties.

G.S.R.716(E) published in Gazette of India dated 25 September,
2012 seeking to extend levy of anti-dumping duty imposed on
imports ‘phosphoric acid, technical or food grade, originating in, or
exported from, People’s Republic of China upto and inclusive of
12"™  September, 2013, pending outcome of Sunset review
investigations being conducted by the Directorate General of Anti-
dumping and Allied duties.

G.S.R.741(E) published in Gazette of India dated 4™ Qctober,
2012 seeking to impose definitive anti-dumping duty on the imports
of Cold Rolled Flat Products of Stainless Steel of 400 series having
width of less than 600 mm including all Ferritic and Martensitic
grades excluding Razor Blade Steel, originating in, or exported
from European Union, Korea RP and USA and imported into India
at rates recommended in the Final Findings of the designated
authority.

G.S.R.753(E) published in Gazette of India dated 8™ October,
2012 seeking to impose anti-dumping duty on new/unused
pneumatic non radial bias tyres, tubes & flaps with or without tubes
and/or flap of rubber, having nominal rim dia code above 16 inches
used in buses and lorries/trucks, classified under Chapter 40 of the
First Schedule to the Customs Tariff Act, 1975, originating in, or
exported from the People’s Republic of China and Thailand, and
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imported into India at rates recommended in the Final Findings of
the designated authority.

(x) G.S.R.754(E) published in Gazette of India dated 8" October,
2012 seeking to levy definitive anti-dumping duty on imports of
melamine, originating in, or exported from the European Union,
Iran, Indonesia and Japan and imported into India for a period of
five.

(x1) G.S.R.749(E) published in Gazette of India dated 5™ October,
2012 seeking to impose final safeguard duty on imports of Carbon
Black into India from the People’s Republic of China at the rate of
30% ad valorem minus anti dumping duty with effect from the 5™
day of October, 2012 to 4™ day of October, 2013 (both days
inclusive) and at the rate of 25% ad valorem minus anti dumping
duty, with effect from the 5™ day of October, 2013 to 31% day of
December, 2013 (both days inclusive).

[Placed in Library. See No. LT 7580/15/12]

(6) A copy each of the following Notifications (Hindi and English versions) under
Section 296 of the Income Tax Act, 1961:-
(1) The Income-tax (Ninth Amendment) Rules, 2012 published in
Notification No. S.0. 1979(E) in Gazette of India dated 28" August,
2012 together with an explanatory memorandum.
(11) The Income-tax (10" Amendment) Rules, 2012 published in
Notification No. S.0. 2005(E) in Gazette of India dated 30" August,
2012 together with an explanatory memorandum.
(111) The Income-tax (11™ Amendment) Rules, 2012 published in
Notification No. S.0. 2164(E) in Gazette of India dated 12"

September, 2012 together with an explanatory memorandum.
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(iv) S.0.2187(E) published in Gazette of India dated 17" September,
2012, together with an explanatory memorandum making certain
amendments in the Notification No. S.0. 709(E) dated 20™ August,
1998.

(v) The Income-tax (12" Amendment) Rules, 2012 published in
Notification No. S.O. 2188(E) in Gazette of India dated 17"
September, 2012 together with an explanatory memorandum.

(vi) The Income-tax (13" Amendment) Rules, 2012 published in
Notification No. S.0O. 2261(E) in Gazette of India dated 20™
September, 2012 together with an explanatory memorandum.

(vii) The Capital Gains Accounts First Amendment Scheme, 2012
published in Notification No. S.O. 2553(E) in Gazette of India dated
25™ October, 2012 together with an explanatory memorandum.

(7)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (i) of (6) above.

[Placed in Library. See No. LT 7581/15/12]

(8) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 38 of the Central Excise Act, 1944:-

(1) G.S.R.674(E) published in Gazette of India dated 10™ September,
2012 together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012-Cus., dated 17% March,
2012.

(i1) G.S.R.688(E) published in Gazette of India dated 14™ September,
2012 together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012-C.E. dated 17" March,
2012.

(111) G.S.R.697(E) published in Gazette of India dated 18" September,

2012 together with an explanatory memorandum making certain
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v)

)

(10)

(11)
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amendments in the Notification No. 12/2012- C.E. dated 17" March,
2012.

G.S.R.760(E) published in Gazette of India dated 11" October,
2012 together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012- C.E. dated 17" March,
2012.

G.S.R.773(E) published in Gazette of India dated 18" October,
2012 together with an explanatory memorandum making certain
amendments in the Notification No. 64/95-C.E. dated 16" March,
1995.

[Placed in Library. See No. LT 7582/15/12]

A copy of the Service Tax (Fourth Amendment) Rules, 2012
(Hindi and English versions) published in Notification No. G.S.R.
732(E) in Gazette of India dated 28" September, 2012 under sub-
section (4) of section 94 of the Finance Act, 1994, together with

an explanatory memorandum.

[Placed in Library. See No. LT 7583/15/12]

A copy of the Life Insurance Corporation of India Class III and
Class IV Employees (Promotion) (Amendment) Rules, 2012
(Hindi and English versions) published in Notification No. G.S.R.
690(E) in Gazette of India dated 14™ September, 2012 under sub-
section (3) of Section 48 of the Life Insurance Corporation Act,

1956.

[Placed in Library. See No. LT 7584/15/12]

A copy of the Insurance Regulatory and Development Authority

(Registration of Indian Insurance Companies)(Third Amendment)
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Regulations, 2012 (Hindi and English versions) published in
Notification No. F. No. IRDA/Reg/2/58/2012 in Gazette of India
dated 19™ October, 2012 under Section 27 of the Insurance
Regulatory and Development Authority Act, 1999.

[Placed in Library. See No. LT 7585/15/12]

(12) (1) A copy of the Annual Report (Hindi and English versions) of the Life
Insurance Corporation of India, Mumbai, for the year 2011-2012,
alongwith Audited Accounts.

(1i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Life Insurance Corporation of India, Mumbai, for the

year 2011-2012.
[Placed in Library. See No. LT 7586/15/12]

(13) A copy of the 42" Valuation Report (Hindi and English versions) of the Life
Insurance Corporation of India, Mumbai, for the year 2011-2012.
[Placed in Library. See No. LT 7587/15/12]

(14) A copy each of the following Notifications (Hindi and English versions)
under Section 48 of the Foreign Exchange Management Act, 1999:-
(1) The Foreign Exchange Management (Transfer or Issue of Security
by a Person Resident outside India) (Sixth Amendment) Regulations,
2012 published in Notification No. G.S.R. 795(E) in Gazette of India
dated 30" October, 2012.
(i1) The Foreign Exchange Management (Transfer or Issue of Security
by a Person Resident outside India) (Third Amendment)
Regulations, 2012 published in Notification No. G.S.R. 796(E) in
Gazette of India dated 30™ October, 2012.
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(111) The Foreign Exchange Management (Transfer or Issue of Security
by a Person Resident outside India) (Fourth Amendment)
Regulations, 2012 published in Notification No. G.S.R. 797(E) in
Gazette of India dated 30" October, 2012.

(1v) The Foreign Exchange Management (Deposit) (Third
Amendment) Regulations, 2012 published in Notification No.
G.S.R. 798(E) in Gazette of India dated 30™ October, 2012.

(v) The Foreign Exchange Management (Foreign Exchange
Derivative Contracts) (Second Amendment) Regulations, 2012
published in Notification No. G.S.R. 799(E) in Gazette of India
dated 30" October, 2012.

[Placed in Library. See No. LT 7588/15/12]
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12.03 hrs
STATEMENTS BY MINISTERS

(1) Status of implementation of the recommendations contained in the 29th Report
of the Standing Committee on Rural Development on Demands for Grants (2012-
13), pertaining to the Ministry of Panchayati Raj."

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to lay the Statement on the
status of implementation of the recommendations contained in the Twenty-Ninth
Report of the Standing Committee on the Rural Development of 15 Lok Sabha in
pursuance of the Direction 73A of the hon. Speaker, Lok Sabha.

The Twenty-Ninth Report of the Standing Committee on Rural
Development of 15th Lok Sabha was presented to the Lok Sabha on 3rd May,
2012. The report relates to examination of Demands for Grants of Ministry of
Panchayati Raj for the year 2012- 2013.

Action taken statements on the recommendations and observations
contained in the report of the Committee had been sent to the Standing Committee
on Rural Development in August, 2012.

The present status of implementation of the various recommendations made
by the Committee is indicated in the Annexure to my Statement which is laid on
the Table of the House. I would not like to take the valuable time of the House to
read out the contents of this Annexure. I request that this may be considered as

read.

" Laid on the Table and also placed in Library. See No. LT 7589/15/12



30.11.2012 53

12.03 5 hrs

(11) Status of implementation of the recommendations contained in the 11th Report
of the Standing Committee on Petroleum and Natural Gas on Demands for Grants
(2012-13), pertaining to the Ministry of Petroleum and Natural Gas. *

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): I beg to lay the
Statement on the status of implementation of recommendations contained in the
Eleventh Report of the Standing Committee on Petroleum and Natural Gas (15th
Lok Sabha) in pursuance of directions of the hon. Speaker, Lok Sabha Bulletin -
Part I dated September 1, 2004.

The Eleventh Report of the Standing Committee on Petroleum and Natural
Gas (15th Lok Sabha) was presented to the Lok Sabha on 27.4.2012. The Report
relates to the examination of Demands for Grants of Ministry of Petroleum and
Natural Gas for the year 2012-13. Action Taken Statements on the
recommendations/observations contained in the Report of the Committee had been
sent to the Standing Committee on Petroleum and Natural Gas on 27.7.2012.

There are 24 recommendations made by the Committee in the said Report
where action is called for on the part of the Government. These recommendations
mainly pertain to issues like providing LPG connections to BPL families, full
utilization of Budget, setting up of Rajiv Gandhi Institute of Petroleum
Technology, Commercial Production from Discoveries under NELP, Development
of alternate sources of fuel, conversion of coal to liquid, curbing of adulteration

and automation of Retail Outlets, etc.

" Laid on the Table and also placed in Library. See No. LT 7590/15/12
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Present status of implementation of various recommendations made by the
Committee is indicated in the Annexure to my Statement, which is laid on the
Table of the House. I would not like to take the valuable time of the House by
reading out all the contents of this Annexure. This may please be considered as

read.
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12.04 hrs

BUSINESS ADVISORY COMMITTEE
42"" Report

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, I beg to
present the 42" Report of the Business Advisory Committee.
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12.04 V4 hrs

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Situation arising out of spread of Dengue and Chikungunya in the Country and
steps taken by the Government in this regard

3t 3S( I HEAT (SHTR) : HEEA], H WRA 3R TRAR HATU FHT HT &1 e
dih We<d @ e fawg ol 3R fearrar g ofik wiefa1 & g & 98 59 Wy § g <

“qu W 7 IR RGN & ged AHdl 9 9w RAfa
3R 39 Heg ¥ AHR gRI SoIY Y Hed | ”

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): The outbreak of Dengue and Chikungunya in different parts of the
country is a major public health challenge. This is being effectively addressed and
dealt with by the State Governments with necessary support and guidance by the
Central Government under the National Vector Borne Disease Control
Programme.

As the hon. Members are already aware, Dengue is an outbreak prone viral
disease transmitted by Aedes mosquitoes. Aedes aegypti is the primary vector.
Aedes albopictos is the secondary vector. The spread of Dengue infection has
shown an increase in recent years due to various man-made and environmental
factors leading to proliferation of Aedes mosquito breeding sites, both in urban
and rural areas. The dimension of the problem can be gauged by the number of
cases and deaths. In 2012, up to 150 November, a total of 35,066 cases with 216
deaths have been reported. The case fatality rate however has remained low at
0.6%.

Chikungunya is a debilitating illness also caused by bite of infected aedes

mosquito. Unlike Dengue, Chikungunya is non-fatal. The reasons for the outbreak
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of Chikungunya and Dengue are the same.@e total number of Chikungunya
suspected cases has declined. In 2012, upto 15™ November, the total number of
reported suspect cases is 14227.

As on date, there is no vaccine or drug available for prevention of Dengue
and Chikungunya. Treatment of Dengue and Chikungunya 1is mainly
symptomatic. In severe cases of Dengue, blood/ platelet transfusion may be
required.

The Ministry had prepared a long term action plan in January 2007, for
prevention and control of Dengue and Chikungunya in the country and this was
circulated to all the States for implementation. Thereafter, in May 2011, the
situation was reviewed and a mid-term plan for Dengue and Chikungunya was
approved by Committee of Secretaries and circulated to the States for
implementation. The strategy of the mid-term plan includes among others,
entomological surveillance, Vector Control, Case management, Laboratory
diagnosis and Clinical management.

Under the National Vector Borne Diseases Control Programme, the
Government of India provides technical, financial and diagnostic assistance to the
States. Diagnostic assistance includes laboratory support in Sentinel Surveillance
Hospitals, linking with Apex Referral Hospitals and providing ELISA based
Antibody Dengue Kits (IgM) free of cost as also financial support for antigen
(NSI) test kits. The disease situation in the country is regularly monitored by
NVBDCP through reports received from the States, field visits by Officers from
NVBDCP and review at higher levels. The Union Health Secretary had written to
all Chief Secretaries on 26™ March, 2012, drawing their attention to take timely
action for prevention and control of vector-borne diseases and effective control
activities during the inter-epidemic period. I have myself, written to the hon.
Chief Ministers on 31* May, 2012 emphasising the need to reduce the occurrence
of vector-borne diseases and for timely and effective prevention and control

measures by the State Governments and local authorities before outbreak. I have
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personally reviewed the situation with State Health Ministers and Senior Officers
of Delhi, Haryana, Uttar Pradesh and Mayors and Municipal Commissioners of
Delhi on 8" October, 2012 and also with the State Health Ministers and Senior
Officers of Tamil Nadu, Andhra Pradesh, Karnataka, Kerala and Puducherry at
Chennai on 12" October, 2012. During the review meetings, it was emphasized
that States and local bodies must take effective action for eliminating the mosquito
breeding by source reduction, use of larvicides and personal protective measures.

During the Eleventh Five Year Plan, a total of Rs. 1946 crore was spent on
the National Vector Borne Disease Control Programme which includes allocations
for Dengue and Chikungunya also.

The Central Government will continue to provide technical and financial
assistance for preventing the outbreak of Dengue and Chikungunya. We hope and
trust that all State Governments will continue with various preventive and control
measures so that the number of cases and mortality due to Dengue is minimised. |
also take this opportunity to appeal to every citizen of the country to actively
participate and cooperate with the Government in the fight against Dengue and
Chikungunya by preventing breeding of mosquitoes in water collections found in
desert coolers, tyres, cans, pots, vessels, coconut shells, water containers and other

receptacles.
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S I YW HEAT : gUdle Jfedel Sfl, AU g9 g9 ASAYUl AWy WX, DI ICRE W
qref B JgAfd
Jrezer Sft, =t St < 3199 dade | Pel 2 fh &9 39h! B udw@wﬁﬁ%%l@

SR1, T #AT S e R I A 6 B9 U AT TH YR WIF &9 I8 ol § e A1 |
Y8 HE aredl § b ST 3R FARAT & IR H 39 Fad & 42 GGl 1 Yo Y| 399 i
3MUeh! STAT BT fh e foly AT Wewy fham T¥R €1 s THUA Bl S Bl AR b
AR P 2. (FAUFE) W SHI S 96 8, AR & UHAY WP St 90 2l .. (F@Em)
TRRFRT PR S At 38 21 . (raem) FE At B R gon ofR T onft a@ de T

gU ... (cgqam)

# anues wewH W el ATEdl g b 23 TawR, 2012 & IARIDA U HEAT 356, S
ST, #IRAT, BT | |&Ed o1, 99 W HA S 7 91 Sfar9 @3, ot St wede 4 iR
HSAT # ST WA AT G L, ST I D ol H TS I§ AT Al g B S SR
R wei-wet el § iR fham drm #¥ 87 #=1 S &8 ¢ § f& 15 FaR, 2012 9@
35,066 HIHSl AR AT & 3R 216 AN DI HId 8 gebl ol HIRSAT H g A A M @1 €
faw ool # ST 9 A7 a1l @Rl &) W& U@ TR Bl dsl IR R gdH! 2] T R
3R 216 & 3PS H Tgd R 8, A-9R BT B 8l ad W TS H 37l | 731 S, A9 g1
®dh FI I 8, T8 H ST ATe g

7 Ufed Uadifihed AW & Ud HeeR @ WO A Hherdl g1 98 Tenid W @ TRE @Y
81 TS © - U Ufed URUCTS SR ORI URed Uddifuched -1 ol Hear 8l T-T| §9 Qi o I8
®d § 6 TP BR & 3R HIedl & 3R A gAd §Q NN Pl W HIc [hdl gl I8 § T8l B8
@l § S U AMNAM B CHIDA RIH BH I &l SN Sd Up T fhewt fHiar
DI ST BIC TN A g Boall Hl, <l THUIS DI DIc T A SATEI €419 & 81 fear w21l
fhen frafar @ S ST & HeeR Fled W gE, oUW I & e, @ uw ot a1 R

3T SATTHYUN YTd WIBR PR 3 8SW Dl W & IMhiNa [ham| I8 agd TTWR
AR 2] Ig AR Us-Uldl, CRR, $9C HoR I & WP Ul A B/l ©l..(F@EH) IJE
HBTs T4< AR ol PR I8 A § s=ac 8 T a1 @fe 8 Hel I f2d & T8
AHAT| T8 A WaxdTh R 8 3R I8 % @ & fF 81 3H dgld IR W &l 3R dig
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TIHR TR & el AR Tl Al TRER TR Bl HAT 9gd g1 I 2| AR Al AToTde
g1 AR 81 17 gl ... (Fae) 16 SN aroHe 8 W ufew genfa & #el #eeR god el
P UM, 39 HRU BIAA HoR A S 81 8| ofd: WRBR & d3 e 16 ol qroame &r
SAVR &R I &l 39D HeaR AR Bl HRATE Hel T8l fawdl| Y feell TR FrH 4 gfoy|
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T El
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Jegel Heledl, AN YD HEH W Dl © b gAb1 U ol WU SR SHRED
NfST B4, S ga1 Srem & forg 1T 2, S@ di W Sa T8 2 H U a9l Gor R
el gl Al Sfl, wrg el WHeR BN 6 3l Ueh AHIMIR g3 ATI S 3M7qS ANl H el
f U Hod B A1 AR § Bl B Tl Al Hal b AN U Saidhal b Tal
gl ol faeell 3 ST iR RIS & Sgia & ol U WiR g ol 31 S, 81 wahan ©
fob oy S9H T BN 99 WER § <ol Wik 3R S 59 Wd §, 98l el b ed
RIFTIFRT 3R S @ Hgd T8 IR ADd| 89 DY gD A1 S Gdhd ©§, SUDT DIy
FHTET @1 AR | AT AT HE I8 & [P 89 o AR FHTa & fog ve @ e ifered)
o % § 3R oMus fA¥WT g1 Smifvid 9faR 9% WA U™ BT § 6 8W S &I
FRrpfraT & |1 Sff B Webdl § FAi(P g8 B | A Dredl 8 IR qreR gAd gy Hl drear
gl TR T IRE B B T 8| A I§ DEl © [ ST IATUBT I AR BT CiIhel AMAAR o],
AT g8f oI TF Ud¥T W, 2o doisl B d1d MU a1 =81 12 3R AR & 39 axg &)
a1 gg ©, 1 31U 59 R H T b, g # 37y WeAH | ST el g

A AT S, # YD B GG <1 ARl Gl MU A8l W daex di (SOl
DI B B BT Sl UM Il BT 8, SHH el Wi B agd Bl 8l T g1 uar e
JATIHT TSGR © AT T8l | 9gd AT RERR 81 T 2| 37 Hold B & Y DIg =i T8 3l
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g 7 SR iR @t dfd RS @ IREE § e Helt a1 {1 I9dh SRNGeR &Y faed!
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3MUe U Y8 SH R T8l 8, I A 3H BRR PR Fhd o, ATSCAN DR Fhdl &, Piode
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39 AT 3R W H AU UHSIAE ol bl 8, B4 YD qHT B | oifpT ama Reer A
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Y sl I Aeare : feA, A8 Ay 9gd R B AT F oy g rgAfa &, ga oy
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ST, PRI Y SFRER (TRWE): AW &6l Heledl, § U] N g & s g9
s oS AR Sl | U8 drel BT R &), 39@ oy #§ ITa! W YH[IR g iR AT
Waﬁﬁﬂﬂ?ﬂﬁwaﬁaﬂﬁwnﬁw%m%‘lg

This is a very very important issue. As the Junior Minister in the Health
Department has placed the records in the upper House two-three days back, it is
alarming to note that till the month of November there have been reported cases of
dengue to the extent of 35,000 and 216 people have already lost their lives in the
country. This disease has no treatment. This dengue has no vaccine. If we put this
question to this hon. House as to who is ruling this country Teldwes # #Aq (2, T8
ST BH R el W g I8 < Aedes aegypti or Aedes albopictus R wE-dHEl
Anopheles ¥l It @1 7 3IR §9 dR 216 people have not been Killed. 216 is the death

toll this year and it has been rising over the past three years. In 2010 it was 110; in
2011 it was 169; and this year only till the month of November we have lost 216
people. My heart really goes out to those families for no fault of theirs. It is totally
a question of neglect on the part of this Government.

At the same time, I would like to congratulate the Government of West
Bengal where the Health Minister in-charge is Hon’ble Chief Minister Ms.
Mamata Banerjee. The least number of cases of the disease recorded has been in
West Bengal — only 80 cases in Kolkata and 9 death has occurred in West Bengal
because the Government has taken serious steps. This is a recorded version of the
Government. ... (Interruptions)

MADAM SPEAKER: Nothing will go on record except what she is saying.
(Interruptions)” ...

DR. KAKOLI GHOSH DASTIDAR :Nine death has taken place. Only 80 cases

have been reported. The Government has taken immediate steps to sanction

money, no doubt from the NRHM. Rs.16 lakh to the Kolkata Municipal

* Not recorded.
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Corporation; Rs.3 lakh each to the municipalities of Siliguri, Howrah, Asansol and
Rs.75,000 each to 40 other municipalities to cause awareness and prevent the
disease. The only way to stop this disease is by prevention of the mosquitoes from
spreading. To prevent the growth of the mosquitoes, larvicide has to be used.

The most important point is that for this particular incident, for this
particular calamity the onus lies not only with the Health Ministry. It has to be a
coordinated effort of other Ministries also. The effect of global warming has
caused insufficient rainfall in certain places at odd times. Yesterday there was a
little bit of rainfall in Delhi. In the last two months we have seen in different States
a little bit of rainfall occurring. It is not enough to wash away the larvae. But it is
enough to cause stagnation of water in which the larvae is growing. So, the
Ministry of Environment is involved here.

On the other hand, the Urban Development Ministry is also involved. The
JNNURM was formed for making drains and sewage system throughout the
country up to the mark, so that the people who are living not only in the urban
slums, but the poorer people towards the rural areas also get proper drainage. That
money has not been used properly and that Ministry also has to be brought in here
because this discoordinated urbanization is resulting in clogging of the big drains.
In my constituency Barasat I know that the huge drain which was supposed to
carry the sewage of Barasat town is clogged by urbanization and slum dwellers are
sitting on the drain. This is supposed to carry the sewage to the Vidyadhari river,
but it is stagnating. So, the larvae is getting a chance to grow in that water. The
Urban Development Ministry also has to be brought in. The Health Ministry
should form a different task force and bring in the Ministries of Environment and
Urban Development. To cause the larvicide to be effective, proper awareness and
proper spraying of insecticides have to be done. The World Health Organisation
has to be taken into confidence because they have projects in which they will help

our country; they will help whichever country appears before them, so that they
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will send technical teams who will guide us as to how the larvicide function can be
made more effective.

Previously, some 50 years back, a kind of fish, the gappi fish, used to be let
lose in these drains, which would take up the larva. Now-a-days, no such project is
being taken up.

The prevention of this disease lies in the larvicide, lies in the awareness and
lies in the formation of a task force, like they have done in West Bengal, in which
different other Ministries cooperate and coordinate so that these people, the
common man, who are not aware of the disease, can be made aware. Everybody is
not versed in medical science. So, it has to be made known to them when the
mosquito is biting and that this particular mosquito bites during the day. This is an
aggressive biter. It bites during the early morning and towards the sunset time. So,
people have to be made aware of the fact that at this particular time of the day,
they have to be careful so that they do not get bitten by the mosquito at that time.
This kind of awareness programme will have to be taken forward.

The virus is changing its genotype very frequently. There are four serotypes
and among those four serotypes, there are certain genotypes. They are changing
the genotypes and avoiding the treatment. So, some research will have to be taken
up by entomologists, and the Ministry will have to take this also into account, to

prevent this from becoming an epidemic.
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g 1 U gerar € 5 S @R o &R 9 WR Y| A HRvr § 6 S ok fyerfan @
MR B, W PR TR JT © Sl qdieel eleh 8, A8 Tl &I, §ieleyl 8 AT RS, IR
g1 3R qafgd § W IR FAREE H HIendl, BogyR, JdIIg 3 a9 U Solldh 8, STal
S T W AWM Y Y T SR S dnm wRiE gg 2l el " it W qEm = @
e &1 a9 FEl 2 iR I8 W1 Fe1 2 6 I B ERER § 6 g9 e w
3MIPT o w0 A AN o+t 7ol fF S5 IRHR 3R I50 WHR HddR 99 a6 dgad
mﬁﬁﬁﬁw%ﬁ@ﬁ,wwa@ﬁaﬁ%mmﬁwwﬁ%l
Sl SITachell bl 91 ©, fasiosT 3y ¢ <d €1 faemus 4 I8 AT b drell el g1 3ot Wi |
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AR A T S 6 S @ g g faetar @ g 22 e # e wed €
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H B IR S8 T WD Afbel BT Ae9e 2 fF ST A 35066 iR IHTRT 4 14227 AR
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T Bl A s [epad RPN AR AA™ &l AT IR THIbd S a6 & AR AT g
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DR. RAM CHANDRA DOME (BOLPUR): Thank you, Madam Speaker. It is an
important motion under Calling Attention. Already, several of my colleagues have
raised some pertinent questions on the massive outbreak of Dengue and
Chikungunya -- the two important and major viral diseases in our country these
days.

Madam, the Minister in his statement here has categorically said that the

occurrence of this disease is mainly due to various factors -- manmade and

environmental factors.||= hink it has been ascertained correctly. In case of Dengue

incidence, as per the figure which has been mentioned for the current year till date,
the detected cases are 35,066 and the death toll is 216. It is not a point of any
consolation because the death rate is a very high rate of incidence. In many cases,
actual reporting is not there. There are many factors which are taken into account
to ascertain the disease in the primary incidence. That is why, in many cases,
underreporting is always there. Though the case-fatality rate is minimum, we
should not be satisfied with our present position.

In this respect, my colleague, Dr. Kakoli Ghosh Dastidar, claimed that no
death had taken place in Kolkata or in West Bengal this year. But in the record
given by the Ministry of Health of the Government of West Bengal, in the month
of September this year, the total number of people affected by Dengue cases
2,033, including Kolkata Metropolitan City, and the death toll is seven. So, it is
not that there are zero deaths. This is not the factual position. Though it is
underreported, there is a massive outbreak. The cases have not been detected in
proper time due to lack of proper investigative facilities at the grass-roots level. I
would like to quote from The Statesman, an English Daily, published from
Kolkata. They have reported on Dengue on 11™ September, 2012. It was reported:

“That the official report from a team sent by the Union Health
Ministry to visit West Bengal following an outbreak of Dengue had
sought to blame the recurrence of the killer disease in the State,
especially in Kolkata, on historical reasons and faulty test reports
due to non-availability of updated equipment.”
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That was their finding. So, there is a lack of coordination and lack of proper
investigative facilities.

MADAM SPEAKER: Please ask your clarificatory question. You are not asking
the question.

DR. RAM CHANDRA DOME: Madam, I am putting the question. This is an
important thing. Lack of coordination among all the stakeholders is a serious
problem. Lack of investigative facilities and lack of management facilities were
also the there. Underreporting is a major cause.

That is why, my concrete suggestion and observation is that this is an abject
failure on the part of the National Vector Borne Diseases Control Programme. We
have to appreciate the fact that this Programme is not being implemented
effectively. This is the factual position. Whatever lacunae are there, the
Government should review them.

MADAM SPEAKER: Please conclude.

DR. RAM CHANDRA DOME : There should be effective implementation of the
Programme in coordination with all the stakeholders, and priority should be given
for proper preparation in the intermediate period, that is, before the recurrence of
the epidemic again. That 1s most important, but that is also lacking. Hence, that
point should be taken into consideration.

So far as treatment is concerned, scientifically, we know that there are no
antibiotics to treat the patients. We are helpless there. There is no supportive
treatment. But most of the affected patients are our children and infants.Eld
during the case of the fatal cases like Dengue and hemorrhagic fever which is an
acute emergency and for acute emergency diseases, there is no treatment.
MADAM SPEAKER: Please conclude now. You are not asking the question.
Please ask the question and conclude.

DR. RAM CHANDRA DOME : Within two minutes, I will conclude. So,

dedicated and intensive treatment facilities should be there. I want to know
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whether the Government has made any arrangement to have an intensive facility
for the treatment and care of the affected children and infants. At least up to the
district level, this facility should be made available. That is necessary. Blood
transfer facilities particularly the platelets should reach the affected people. That
should be ensured.

The next thing is the corporates. During this kind of emergency, the people
are helpless. Proper awareness is not there. With this emergency situation,
corporate hospitals are exploiting our people. The poor people are being exploited.
So, there is no standard protocol of treatment. So, throughout the country, a
standard protocol of treatment of Dengue and Chikungunya and other viral
diseases should be there. These protocols should be given down to the district
level.

MADAM SPEAKER: Please conclude now.

DR. RAM CHANDRA DOME : One important thing is there Madam. Though the
diseases are vector borne yet during the transmission of contaminated blood, we
know that malaria can be spread by transmission of contaminated blood with
malaria parasite. Similarly, this sort of viruses may be transmitted through
contaminated blood or through transmission of blood products. So, this part should

be taken care of. With this, I conclude.
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S A AREER W@ HeH, S B 59g foraar @iRad 2, Ruic @1 s@H & 916 WA it 59
%Y B Sa HRFwet T o @ 21 ¥ Iga gy 3 ww S 3 te-ar i e
Tl B 39 SR Bl I S AT UgCl JMSSICHhTs fhaT TR 7| IMgSfehls &R & 98
314l Acell TeeguEsl B RUIC & AR U 40 GRAT UMY H 9 3M DI WhIY &
IR TRRA dgar # Sfear aga e smhfdes g gl Afed sam Wi gy @1 fafReR
I ARt T8 o ® E| 39 Y @ SR o Re & ffier 7 s wedw faan
g, el Ty | H UH e 48T AT o7 SR S W dI SR od gy FfRex 7 qam
2009 # 15535 S BRI DI ATgsSiCwrs fhar w1 o7 SR T 15 FawR, 2012 Tb 35000
HRIST BT IMSSfews fHar 71 Bl iRl & e N el & ofey I8 <t ufoe & sarar
g1 TR 35000 & W1 R 8, I8 TIee Tad &l IR Pl 7 380 IR H 3l W9 B qaqrn
21 B fI9Y w0 A offg U SR iy Uew & Wy fSRde B Bihd BT dAed ol WA
fSRgae # el AU # U& JaRie Rl HRACERN B, I9H Tah dgiiiel #ed g,
T8l & UH fIoret § & el B U g 21 SW NI S o & folg # @i T o7l 59 H
TEl M A GEE W ABY AW IS ATl F G I el QAT T8 T TS-ES S B
AR, TWSFS & YT BT I P JAT AR A8 & FR 3R Tpod H Yl SIAbR AN
B e BT ST I8 §a H U & T8 91 @ g Wied 7 IR 1 R SRgae &
IR H Pic fHar 21 g Sfeu=s SMMMIgoeE o I9H |d fhal §l S9 9 @ IfaR ded
Hﬁﬁmmqmgﬁﬁﬁmwiﬁaﬁaﬁmﬁsw%@%ﬁmg@ﬁng

Ift el o TRE T R 1 IR oy 8 sud fefReaedrsy siR weearsw
ft foar B fferex 3 fefRaearsy ok Wearsst faaror fear o, SO ok fffrex 3 8
forar € f&5 216 @M & U g8 B 89 Ifiad ffer &1 I8 drem ared € % oy ta
A9 B o ART, STH DT W HeR TUTEC HINUI 3T A ST Bl BT IR 216 gari g
IR T fSRede # 399 ST & O 89! HaR d+1 BN 37T Uh 8 A 39! RUe of v
B UH-Udh Td | 6| TTefd RUIE &1 998 | 3T ol 396 ST AIRIA T8l of B B
This is the problem. 3 &R & a1 WRAAA & o T a9 I & R A H @)
RN B I B @ B
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ufests 2o el H Pl @l el 2| MU gar & ufeetas 2o dAed # fhew wiel
TS B & T I8 99 T RE F oI 2] uferd dr ded H dIs W A T8 & 2l S
DI AMgSICHIS BRA H AT 5-6 &7 BT CrgH T 21 SfF JATEH! Bl WIaR ATl 8, A Bia”
M & TG, D! ST IMTSCIHIS B & oIl HIHI NG T X Tsd &l ofhe a8
Haferd faft off i 7 Sucey T8 21 9gd & Al F v F Afwd nafard T 2

oW, 39 A8 W Sl Terd R & 8 8, ol Al 89 seRae AR 1 IE arer
Ed © 5 9 A oo W 9, $B W T Rulcd Tifemic & siek §, AR SER $el d15s
ST B T9E A Sl S B W &, 9D Rl @ TRHR B 2l .. (Fag)
JNET HRIGQAT ¢ ] ANLAR 7 S, 379 3T AU 1 FA bIforg |

.. (erTE)
2 AR AREER W@ : A, # U & dle aredt g .. (FaEm)

MADAM SPEAKER: You have made your point.

S AT AREER W@ : T Do ICIA & q1a AT $HBT AIRIAA Ao | .. (Fagm)
et HENGAT : W AN G SN, MU Ggd aIel fordT 8, 31 37Ul a9 qAT x|

$it AT AFEER W@ : SHGT SATSUTe dicd S @ ol MY SHdhic AR &1 ¢ | T,
TIREA fHfRER el Wi 3 fFeRell I8 qa1 <2 I8 9gd AINad A0S §1 S9! a8 A
BIC e W I B TG AN T U Il IR W B BN Uh UhSaAl ThS Bl T
TS A IR I &l AMMTS TR HYae IR el 8M Dl a9 | i vad FAfFRex 3 saa!
Aot 78 o w® El vl dvde B Harsyl ag ve ke 9 fiNefls @ @ R

... (cgayr)

MADAM SPEAKER: Please take your seat. Nothing will go on record.
(Interruptions)” ...
T FEGTT ¢ ATYDHT DA qleld F? YT T fore | 78 2l
.. (o)
SHRI GHULAM NABI AZAD: Hon. Speaker, Madam, at the outset I would like
to thank the hon. Members.

* Not recorded.
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£ fors AR @ /), BQ F QAT A 30T B, IR <% YA

2 TAW TN MG ¢ T AR 3B S A 8, sAfeg # ARy Wiy # arefan gl 57 3
I AEATA St BT H 9gd gRIAIE BHRAT § e 399 gd] B PRI DI 5l Sl Bl 9y
SRAER, &7 ol AR, 1. 7S S 3R &l TMT ARER 7@ STt BT A I8 &wIdIE Hal
gl 9 A 9 Al el 9o, IP W H 9gd R Bl ©l ... (FFEH) T 39 WA ©, A
Tq AAS TAT N, T4 W 2003 H MU A& A1 H Y H B8 HE dWR @1 ATl § 99 MR B
AT AT HERT B AT ATed b 99 DI @< § 8, B T8l &, 8 dId Bl 87 qrel
AR W A8 GiEd g1 Y 99 H WRE ygel qWl enn fh figwN @ Tme & @
ﬁ%ﬁwqﬁ?\—:I‘Hnruiﬁquu:i%’fucﬂHﬁ?ﬁ%l@%ﬁwmﬂﬁ%‘,ﬁ‘d‘rﬁﬂﬁ
gl e H qSi-gsl uificAi €, WD el 7 Pel WbR gl AR g9 A9 fhadt I 8, W
JY-3MUD! Y & &1 qHT BT T8 T SHDN & b Wy e wevige & # Uy Ta-He ol
qYTS S IS §, PIS HISC o DI q1 78l 8, W qeide e & dravfe i s a1 A
I I WX oo e § g dRg &1 A8l oY IRGRI B, I8 e deolde o, Dls
SN T8l o, I8 X eolde el 8, Xeld Bl A8 T B+ Bl AR AT BIA AHAN B IR
5 I B HAT T, AN TS IR 90 TAR FHRIS WY I IS ATl H ¢ e &fiw et
3N 2 &b 3FTel Ui A1 @iF # A IA1 AR &R Jeil| A8 Hf T ARBRI B FErIdl 8H
I8l A B B ©l... (9ur)

3t TR T, SRR (TAHYR): HA S, 39 g1 Y o w@rem #ATed fhwfery 87

St T T SIS : 37U Sy, § AT W WA 9T § fh we § W Wy
HATeTT gl 3R AT Ig el fh Phls W) e arell WRY HATT §8 B & o TR & a1
I gaM B U dIR EL..(F9gM) TR BM B, WRA HAT Bl AR A WA B
Al # <fddme |uIe o1l 98 fdea wue gy T § %2 2 HY ugd € g% ¥ @l {6
AR WY B B N ARBHR & Aha! 8, D! 8 Ahall & AT 3961 W & Ahe 8, 3T A
Ul A WA AUl H IS e Rl g 6 39 W AU Ul 1S A 37 Ayl By
Fedl & fh o = R E H o' @ g 5 a¥ 2003 # ugeln st o, et S 8
3T H o1 I8 B [ ol B PR IH ThSHR aI? H I W oA Tl oMl

gl...(@agr) o # 9a GAY L. (Faur)
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e HESAT : 3N ORE A I8 b T <il?

. ()
LT [RISAT : AT AFREY, 3T TR BT TS HRY|

. ()
N AW T eS¢ § I8 qqr Areal g 6 s fog a1 Aol € 3R g8 HE Wt el
B b a8 R fegwm # €1 § 9ga g 811 {6 ofR gar |l 7 oier SR R
BId], SIfP  Seie & SINY AT 984 M 2| I8 U Tollad Wi 8, I8 giar o
tieer gl orft & e & e faferas o o axis S gvhae ddS |rasT g g
H B | 39D 3Tclal ASY-g¥ UREA =i #, ST 12 <9 8, 1.8 fafomm, g9 ameardt § 120
e, B ASY-33¢ TR HHAI(P H 180 BRIS UMYeleM W 7 &1 (&b 2| A8Y-de

A9 H THAET 75 TRIC TAldd SIS B BT Bl 39D A1 B A WK U AgRT

BT DI FATS, A I Al 980 SAET &, § I Al el < el gl § dad qreY-
$¥C URRIT &1 ard 8 B=ar g) Pan-American Health Organizatio & ®8l, 1 8ARI $&R
dos B0l NSV ©, V¥ o 3MRGT & ddied I < 598 &1 Pan-American Health

Organizatio ¥ &gl &-

“Dengue fever is spread in Americas, and the outbreaks are occurring
every three to five years. From 2001 to 2007, in five years, more than 30 countries
of America had notified having total of 43,32,731 cases of dengue and 1299
deaths.”

W FHET BT Aaa9 © 6 g # 91 u-emRew <wr 8 S O o €, S i
ARG AT Al I8 & AR AN AR w® B
# 3T{A W AEATA : AT ST B a1 B
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A Tl 3eTE : oMY N A YW B A IR W g, gaferg § omus fay aar &
gl...(Tag™) 3T B8 & o, I8 W A 8, 98 A Y&l o Bl a1 PR @ o, I A& ATl
3T & U e & qle YheIang bl foreh foha|
13.00 hrs
..(cmagr) # g8 W Famn arear g 6 d@ded 9 tAdE 7 59 a1 R 9d fear P
oG Jo1 8, el 3o T8 & W@ ¢, 9 ¢ F 99 9 & @M 2| H WeT B Ig qqr
TR § 6 g & 5l ff <o 9 SHaT BIS dRIT T8 9, A1 Uh.S1LelS. Fel 4
ATAT? 519 I2i B el a1 © A1 A8T D] T JATHR <i1? Afh I8 Gel &l 9 © P
Uh hd BERYCHA HUN Bl qEr gRT b=y, faaaam, Aafmn, SSHiRrm &R
ATEATS H DI Bul-3 BT T Il &1 &l 30D q-A1 oifed s@mRe1, Afad), drafear
IR i § W 9@ g T @ ©l BAR o A W 3HDI gId AR, T,
DD, 07 3R fIeell § Tt 321 21 39 9ad g & 9 I 5 g9P] ¢ 9 8l ©
3R IfE TR 3R BRE Tl gl # I8 U 8 T 98 fF ) 7181 © % a8 Ja=iia &
UL Bl S| I 1 Ae & b ot g # S W A A1 gars a9l 2, 98 R S
¥ q AT T &l § afed @ g H 98 q@1$ SR JRIT ugd SRl 81 oS AR o
DI FHUFRT T S S@RAT 9975 ©, AT B 211 SR H AR ¥ DI BHRCHA DU DI
aTgdl TEHAUIC IR SRl 2| BN O¥ & 91 gU da%i 39 a9 150 <@ H S 21 39 39
TAawedl § A7d M 6 887 DIS qars T8l 9918 a1 98 giT d w8 fendl| s g &
ARTCT H, DRI ® AWM H AT & BT W I H 3R PIg qaTs 1 & Al 98 Udhed T
gfer # Suae 2 B SE BN 9w S &R e @ S v g 9 @ g
urict @, fRdll @fad &1 dis waTd el 2l $HH Q¥ S B WSl BT ARy, VT 89 A9l
dlefd |

Py AT G Hed o (b Pls Vsdaigeiic el Hhddl| AF-IT Jed] &l 3ol
@ forg # va fide ok 39 W M JieFT A i IEW ITdT ATGH B SR qET fohdt
R U H 9 3BT Jooid T BY, Blelifch A T8 3O WA 7 81| AR HATd gRI S
Usdciguiiic 89 Ugd TR &l od 9, 98 fpdl 7 T fAme WY <@y a1 &) <@ ik wo fea,
I AR H 3779 Bl D1 g Wt e Wehd € b SAUDT T AFBR SR €| AF Ul aR
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AR AR 9 ddReT 160 BRIS IUY, S Usdeisviic & folv 9 S oRgaRl § < &
oIl STHHIN TS Sredhiked ARG B 889 60 d9cd & forv faam & 599 30 99w
&Y B AR 30 ASAT & Aol a-ed 8] 379 IS, I, ARIST 3MMfe wiwisll § HeR 4
PR HATHARI T GG @ 30 Joel oed © AR a7 & AT & qoAdl d9ed &l 37
BA 3TY ©C BT UTSH <Isq Wl 2] 3l & HE S9! Iad gU B Y §f B9 IX oF W, &
WE H THET 5500 Sided THAE fhY 8, ITd! foRe a8 & 3R HR A ol HATHAN
JPH T qEl B 50 Sracd Y - DS HWR BT WAFTRE §, IS Jaex a fSofored Pl <wad
g oS MARORRE & ¥ Mefediine & @¥ & Avfere Bl el a6 o wEA #
BAN 8000 ¥ SATET YRIH U &l

# oMR 39 wed ¥ fsht vAfl. & qum % 5 3 <@ @ a1 R S9ST Sard 2|
fpal ofg & 84 o oy A .. (FaEF) JAY, I B AP I PR B &l 8 A
PEIATSS A R &l B HE I I8 WM 9d <@l gl 319 AT DIy e (b dor] qHel T80
3T &, Af¥el wosT 8l SNl § 3R el WA Il § A I8 AN PR el § My 7T A
[ WT Pl SlaeR, o=l aren o=l 4, aferg o afie |, &Ral # Ferdred ¥ dlerd g 3iR
W H AT § i 81 o) 89 g |l T8 Qi A1 a1 FER Y7 WS AR-UE R
F el Sfae] 3l dd Sefder R YA R Uw gU &1 # I8 qar dredn g b R daex
I S Rerd ST ofR RIgIan 8 781 R R |l 9 SA7&1 i ol 9% 81 9@ ©l 3T
S 9 ¥ 19S8N 6 8\ ofue fate & # O ©, § o7u a1y W T Yudl g 3R 3T
F W gudl g P a9 fha sraeRew Hife 4, Barr= # A1 o a9 Pl <d g g8 e
A1 §919 © {6 U @9 #H, I MF-UTd H U ST AT B all Ifs Rt ek |, daa |
AT TS H G ST B AT Al SEDT A6 BRI BH O BR H R BRd ©, ST M-
U AT BRA E SR U WWIel W, ATE iU drel 8 AT 4ol drel 8 AT Aol e
arel B, B9 TR AU MU A YW...(7a"r) Wh By, we should be very frank. st
JHTAT 3 AIefeRRIT ¥ SATET STBREN Sl § S Ugal 9ahdl ¢l § T8l 99 9dhdl g b
T BN U B ANT-3TT TIET B GolfeITT 8, Bls <olfded IT BIs ST A ST
DS FAS § SN a1 IR Fhd 2| 9 giaR YIS 8IdT ¢ af 89 15 o § Q¥ fegea
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BT feelm <7 1 g die 981 <91 81T @ S9! W Sa91 BAfa=T &Rd © b a8 dic o W
AR 81 ST 8, offe 89 3T 31X U URAR & WY & oY Y& 8l = o

W1 T8 (T § 6 PR oY PERl 6 @Red #ATerd W W gRI Aip AfRed ok
2 fifered &) v3 forgm @ @ig 9t 9 S &1 ST, W ST § S db Fad ATl
9 ffRed ok to fafiRed &1 fdll oo fafiRer 7 fifesal fodt 8t a1 a8 #+ foredt
BTl B9 Q@ el Reg Mife ot it 1 781 &Y Bill| olfh 9|9 &M T8l aT, i, I8
U1 Hel 2, O 81 9 I, Wed B, TH.UIS. B SR < B WSl 81 A1y

AR PV A1 1 T8t sfids Y ok AR I &l &F gafl. 31 a8 aarn & O
M § Blg DA T8l 3 H T8 I A 6 A7 FE A8 © B Re WA 7 B HA TR
2l R I § 39 AT TG B: TAR A gY MR O 7Y W g8 €, swferg aE W we
SN & Tl ©, offdhd GfAIUT HRA AN |e¥ Sarer ywifad 21 # g8t war o ok #9 dg @
AT SR RUe SieTd & e {ifew | afferTrg 9 60, HERIS, 3 59, HHicd H 21,
ERA H 13, I 1 H 9, U H 15, AT H 6, 7eY U H 6 AR faeell H 4 AN &Y
I g8 2l..(FqgM) T AT H A-AH-IR AT S/ A 2| H 3l HAT drean g b Mo
Pl f6 J SN s € A TTad Bl 89 T T WRBRI Bl o b o0 laRgat § &g
N IR < fohe & © foF 97 o # 8 e B

R & 7€ HE b WRA WHR q8] T8 931 &, I8l ST WBR &l ol # ugel Bal
& ST WRBR AT-Te J[SHIND Gall DI & I9F WDR G681 A T DR AR <R
& WOl & [ ga s 8, e Y 831 € 3iR Sa- el #R Y 81 <% & Al H Sl
faAf =1 srerT-stert Ioife Tl @ WHN T, 89 7 Sfidsl B A BRI B [y Sl
WHR R R B T BT WRY HAGT & UNT PIs VAT A8 8l © b 89 & T H,
&R WA AT IRUATe H IS SreHl Ao Sk g8 Yo s g S| oY WHRI W S
HISH 3fidbs A 8, I Afdbel W I8 UfeaHe § H Sa/d § A1 31 Dls GO Pl §, 8°
ST afiwel W R axd E1 99 SifOeiied arel war # 2 g, oMy o I R iR v 2
dAhda H 81 9 W 1R B TS 2 ok Ry w7 9 Sl e deided 8, 81 S W R

& U=l B

3T AT 5 S a1 Uebe Bl &, SADT § YRI SMMER BRAT g 3R T8 37U&T Bl § (b
anft S sEIwIferar &1 oS AfSH I It & B, I8 T WY ol o dRE A 31 8H o
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TR H 980 IR IR 7 8 e aue 9 9 &9 g8 €, Sl IRE 399 B9 drell gog ff
HH B SN IS - 89 Callfdord AR e & IRY AW I FASIN & ToAQ Sl
AT B, I TN | A /W A g8 fdeT 8 6 gH ool |wiel H 9 e 39,
gieth 3R Y @78 A H 2o & &R Aeoide W Rl AT S H qopviad & MR & oIy
JH-H, IR-AR T H AR BHRIBR T T AR IJU-3TI1 WIS H JAJaTe D | 3T IH
T HIRETSAT # AU qHIAT H 7T BT &R N & oY Ia1sg [P 59 Ty @ fdem
2, T B &, RN GIeHT § IR FT FAUTY THR Bl TRE A T R ST 2
[Placed in Library. See No. LT 7591/15/12]

MADAM SPEAKER: The House stands adjourned to meet again at 2.10 pm.
13.12 hrs

The Lok Sabha then adjourned till ten minutes
past Fourteen of the Clock.
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14.20 hrs
The Lok Sabha re-assembled after Lunch at Twenty Minutes past
Fourteen of the Clock.

( Mr. Deputy-Speaker in the Chair)

UNLAWFUL ACTIVITIES (PREVENTION)
AMENDMENT BILL, 2011...contd

MR. DEPUTY-SPEAKER: The House will now take up Item no. 9, the Unlawful
Activities (Prevention) Amendment Bill.

Shri Prabodh Panda to continue.

SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy-Speaker, I must thank
you for calling me today to complete my speech. I had made some points
yesterday. [ want to add more points.

The Bill expands the definition of ‘properties’ by using the phrase
‘instruments of any form, including but not limited to those listed in the original
definition’. So, there is an apprehension that in the coming days more items
would be included. Even the traditional instruments of the tribal people, like the
bow and arrows will be included by some State Governments through their own
criminal laws. In this amendment, even the lethal weapons are also included. So,
this sort of thing will be very detrimental in terms of atrocities on the people. I am
just referring to the use of Section 39 of the Unlawful Activities Prevention Act. It
is grossly misused. Not only that, it is used to intimidate various public protests
and dissents over the public policy. Dissenters are treated like criminals and it is a
mockery of our freedom. In some States, if anybody questions the Chief Minister
in a public meeting as to why the price of the fertilizer has increased, he is branded

as a ‘Maoist’ and was arrested. For drawing a cartoon against the politically
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powerful people, the artist was arrested. It happens in West Bengal and in other
parts of our country.

The hon. Minister may be knowing better the situation that is prevailing in
the State of Chhattisgarh. What happened in Sarkelguda? What happened in
Bijapur District? I met the hon. Home Minister in this regard. The local people do
not have any right. The tribal people and the poor people do not have any right for
performing the Seed Festival, which is called ‘Beej Pungam’. They gathered there
and firing took place. So, all sorts of misuse and abuse are taking place. ...
(Interruptions)

So, I think it would be better not to press for passing the Bill today itself. It
would be better to defer it as more scrutiny is required and more discussion is
required. It is not only that; law and order is a State subject. So, all the State
Governments should be taken into confidence. All the political parties should be
taken into confidence. Otherwise, it would be a draconian law, like the POTA and
the TADA. So, this is the apprehension.

So, I would request the Minister, through you, not to press for passing this
Bill in this Session itself. Please take more time and do not be in a hurry to pass
this Bill. Have discussion with the political parties, with the State Governments,
and with all other stakeholders.

With these words, I conclude my speech.

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Mr. Deputy-Speaker, Sir,
at the very outset, | would like to say that this Bill has been brought forward to
meet the commitments made at the Financial Action Task Force regarding the
policies to combat money laundering and terror financing.

The Bill seeks to amend the definition of a person, definition of property,
definition of terrorist act including threat to economic security of India and

damage to its monetary stability. Now, my first point is that if the purpose is to
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face the challenge of economic security of India and the damage to its monetary
stability by production, smuggling or circulation of high quality counterfeit Indian
currency, there are a number of laws and amendments to deal with them. If
needed, another separate law may be brought forward. But, without doing so, to
include it in the UAPA, there is every possibility of its being misused.

What is our experience with the UAPA so far? The UAPA was amended in
2004 and 2008. In the 2008 amendment, some of the draconian provisions of the
POTA were again brought back. As a result, who are made the victims? The
Muslim youth were the most vulnerable victims of the draconian provisions. The
draconian provisions of the UAPA are used to deny the normal process of justice,
while there is no time-bound procedure for the judicial process. In some cases,
these young men have been incarcerated for ten to fourteen years as under-trials
and then finally acquitted by the courts as being innocent. Several reliable groups
of concerned citizens and organizations including the Delhi Teachers Solidarity
have collected the details of these cases, they have revealed how the court
judgments themselves have strongly indicted the investigation agencies for the
biased mentality against the Muslim youth and in several cases, manipulation and
presentation of concocted evidence against the innocent young men was proved.
Many of them were arrested arbitrarily when they were just eighteen or nineteen
years of age, implicated in dozens of cases, incarcerated for over ten years and
each of them was, as held by the courts, innocent. This happened in Delhi, Uttar
Pradesh, Maharashtra, Jammu & Kashmir, Andhra Pradesh and in other parts of
the country. If you like, I may give the list. No compensation and rehabilitation
have been given to them. No punishment has been given to the investigating
officers who have concocted or misrepresented the evidence, for which these
muslim youths were forced to put into a number of years in jail. No accountability
on the guilty police officers and intelligence agency has been sought by the

Government.
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At the time of the passage of the 2008 amendment of the Act, our Party
CPI(M) had warned of the consequences of keeping such provisions which were
akin to TADA and POTA. Experience has shown the legitimacy of the
apprehensions expressed at that time.

At this backdrop, Government puts forth another amendment without
reviewing and reconsidering the draconian provisions that have already been there
in the UAPA. So, review and reconsideration of the UAPA is the urgent need of
the time. Without doing so, the Government puts forth the amendment. Such
amendments will make it more stringent and the possibility of misuse might occur
again.

Now, as to the present Bill, the first objection is about the definition of a
person which includes ‘“an individual, a HUF, a company, a firm, an association
of persons, any agency, office or branch owned and controlled by any person.”

This is a serious thing. A person means a person only and the terminology
should be restricted to its general usage in criminal law. The Standing Committee
has also recommended to that effect. At the same time, bringing an association of
persons or body of individuals under the definition of person will or may give
leverage to the investigating officer and could lead to harassment. This provision
may allow misuse of the Act because a person who may be completely unaware of
the terrorist activities done by any other person of that body or organization will
be subject to punishment or harassment. The same possibility is very much there
where it is told about raising funds. It is proposed that funds to be used or
intended to be used for aiding or supporting terrorist activities would come under
this provision.

Now, the question is this: By what mechanism will it be proved that the
fund is intended to be used for terrorist activities? Is there no chance of misuse?
The provision may even paralyze statutory bodies which are supposed to protect
the rights of citizens like Human Rights Commission. The UAPA had failed to

curb problem of Maoists menace or terrorist activities done by them or by the
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terrorist groups of North—Eastern States which have their own private militia and
raise financial resources by extorting money from agencies of development
projects. But after the Mumbai attack on 26/11 of 2008, UAPA was used to target
a particular community of the country. Has it showed justice? How far is it right or
fair to confiscate movable or immovable property on the basis of material
evidence when the trial cannot be concluded on account of the death of the
accused, as it is proposed in the Bill?

So, my particular suggestion is that without hurrying in passing the Bill, it
1s better to defer the Bill and have much consultation about this Bill, and to make,
review and reconsider of the draconian provisions in the Unlawful Activities
Prevention Act. Then, we can consider the Bill. Hence, I would like to kindly
request the hon. Home Minister to give up the Bill for further discussion.

With these words, I conclude.
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“The Committee is not convinced by the inclusion of ‘Hindu
Undivided Family’ under the term ‘person’ in the Unlawful
Activities (Prevention) Bill, 2011. The Committee feels that a person
means a person only and the terminology should be so used which is
generally used in the criminal law. However, since the Home
Secretary has agreed to change the definition, the Committee suggest
that a via media may be found under which HUF is not brought
under the purview of UAPA Act.”
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Deputy-Speaker, Sir, |
stand here today to participate in this discussion on the Unlawful Activities
Prevention Act 1967 which was enacted for certain specific reasons to provide
effective prevention of unlawful activities of individuals and associations in the
late 1960s.

The scope of the Act was widened in 2004 by bringing the terrorist
activities under its ambit. Now it is going to include terrorist financing. The
UAPA was amended in 2004 by criminalizing raising of funds for terrorist acts,
holding proceeds of terrorism, membership of a terrorist organisation, support
given to a terrorist organisation and raising funds for a terrorist organisation.

Further in 2008, this UAPA was amended by enlarging the scope of the
provisions of “funds” to ensure a broader coverage of the financing of terrorism
offences. The definition of property was expanded to bring the legislation in line
with the requirements of the International Convention of the Suppression of
Financing of Terrorism. A new section 51 (a) was inserted to give effect to the
Union Nations Security Council Resolution 1267 and 1373 and to establish a
mechanism for freezing, seizing and attaching funds. All these powers have been
vested with the police force today.

My question is, has that been executed in any manner in our country? Has
this empowerment been able to create fear amongst the minds of those who are
indulging in terrorist activities? Has it persuaded their family members to
pressurize them not to indulge in such fissiparous activities? The answer is ‘No’.
If the Government thinks otherwise, the hon. Minister may say how it has helped
to curtail terrorist activities in our country and who are being prosecuted by this

provision of the law.
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This House is aware that on the basis of commitment made by India at the
time of admission to the Financial Action Task Force various legislative and other
legally binding measures are being taken. But the question is, has it been effective
in preventing unlawful activities and dealing with the terrorist activities?

This FATF is an inter-governmental body founded in 1989. It has 36
members. As far as [ understand, Asian member countries are India, Japan, China,
South Korea, Singapore and Hong Kong. I specifically mention these six names
because these are the only Asian countries which are members of FATF. But are
these countries the cradle or nerve centres of terrorist activities? Yes, I understand
that the primary policies issued by the FATF are the 40 recommendations on
money laundering and nine special recommendations on terrorist financing.

The amendment in Section 15 of the principle Act with a purpose of
enlarging the ambit of “terrorist acts” by incorporating the economic security of
the country and to protect the monetary stability of our country by counterfeit
Indian currency is being covered. Was the law not sufficient enough earlier that
one has to bring in “terrorist tag” into this? By doing this, the domain of
counterfeit notes that are being circulated comes from Finance to the Ministry of
Home Affairs.

I give an instance, Mr. Deputy-speaker, Sir, and you will understand it
better. To give relief as a bad doctor goes on prescribing high dose of medicine to
a patient one after another and finally the patient dies, my apprehension is that we
are moving in that direction.E is enforcement of law that is needed, not
empowerment. What happened in U.P.? Bank lockers were utilised to keep
counterfeit notes in the safe. This was reported widely.

MR. DEPUTY-SPEAKER: Please conclude.

SHRI BHARTRUHARI MAHTAB: The Standing Committee on Finance gave a
report on this issue. Has the Government taken any action on that news item? A
number of persons were apprehended but what action has been taken?

(Interruptions) That report was before the Government. The Standing Committee
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on Finance is still awaiting the action taken note on that. By enlarging the scope
of Section 17 of the Act, raising of funds both from legitimate or illegitimate
sources by terrorist organizations or by terrorist gangs or by an individual terrorist
is a terrorist act. Confiscation of proceeds of terrorism also forms a part of the
definition of funds for financing of terrorism.

MR. DEPUTY-SPEAKER: Please conclude.

SHRI BHARTRUHARI MAHTAB : I need two-three minutes to speak, Sir.

MR. DEPUTY-SPEAKER: No, we are short of time.

SHRI BHARTRUHARI MAHTAB : That is why yesterday I had insisted that this
is an Act... (Interruptions)

MR. DEPUTY-SPEAKER: You take only one minute.

SHRI BHARTRUHARI MAHTAB: No, Sir, I cannot complete within one minute.
MR. DEPUTY-SPEAKER: What will I do? There are so many Members to
speak.

SHRI BHARTRUHARI MAHTAB : I will complete it. I need two-three minutes.
That is all. I think this interruption will only prolong the discussion.

As I was saying, confiscation of proceeds of terrorism also forms a part of
the definition of funds for financing of terrorism. I hope, dirty money that is being
invested in stock market, real estate and many other lucrative businesses will now
be targeted or confiscated. I am glad that because the Standing Committee put its
foot down on the definition, on the term ‘person’, an amendment is being moved
by the hon. Minister, by the Government stating that the person is an individual. I
think the misconception that is going around, perhaps needs to be corrected.
Whatever I understood is that a person means an individual and not a Hindu
Undivided Family... (Interruptions)

MR. DEPUTY-SPEAKER: Please conclude.

SHRI BHARTRUHARI MAHTAB : Sir, I am speaking on the Act. If I get
disturbed like this, then I have nothing to say.

MR. DEPUTY-SPEAKER: There are seven Members yet to speak.
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SHRI BHARTRUHARI MAHTAB : This is an Act which tramples into the

individual liberty of the citizens. That is why we need more time to discuss this.
By adopting this amendment, I would like to know from the hon. Minister,

whether the Union Government will proceed against those persons and

organizations who do not fail to sympathesise collect funds for LTTE and publicly

oppose the ban that is imposed on it.

MR. DEPUTY-SPEAKER: Please conclude.

SHRI BHARTRUHARI MAHTAB : I remember today what I had said some

years back when POTA was being discussed in the Joint Session of Parliament in

the Central Hall.

MR. DEPUTY-SPEAKER: You have taken 10 minutes.

SHRI BHARTRUHARI MAHTAB : At that time, I had quoted, ‘this is the best of

times and this is the worst of times’, as it was said in ‘A Tale of Two Cities’. To

deal with extraordinary situations, extraordinary decisions are needed to be taken.

I had expressed my apprehension about the possible misuse of this special power.

Today, when I stand here to deliberate on the amendment of UAPA, I would again

reiterate that the State as an apparatus has failed to ensure accountability.E

Juremel HEIed ; Rars § T8 o1 & 2

(Interruptions)” ...
SHRI BHARTRUHARI MAHTAB : Then what is the point in standing here.
MR. DEPUTY-SPEAKER: You have taken lot of time.
SHRI BHARTRUHARI MAHTAB : Sir, this is not the way. Allow me to
complete.
MR. DEPUTY-SPEAKER: How much time will you take?
SHRI BHARTRUHARI MAHTAB : I asked you for three minutes and you had

taken two minutes from it. Allow me to complete. If smaller parties are not

* Not recorded.
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allowed to participate in this Bill, then there is no point in giving our names and
participating in this discussion. Only two or three major parties will participate.
Let us make that the formula.

SHRI ASADUDDIN OWAISI (HYDERABAD): Please do not cut our time, Sir.
SHRI BHARTRUHARI MAHTAB : When I raised this issue yesterday, I was
assured by the hon. Home Minister, the Leader of this House, that ample
opportunity will be given. He is on record.

Today, when I stand here to deliberate on the amendment of UAPA, 1
would again reiterate that States, as an apparatus, have failed to ensure
accountability of the guilty police and intelligence officials regardless of the
political composition of Governments, that every “special law” to deal with
extraordinary circumstances is misused. The rot is initiated by the exploitation of
such legislation for political vengeance, and gives unprincipled police opportunity
to run riot. Being an experienced former officer of that force, I hope, he, the
present hon. Home Minister, understands the problem.

Therefore, my suggestion is that effective police reform remains the need of

this hour. .



30.11.2012 94

SHRI R. THAMARAISELVAN (DHARMAPURI): Thank you, Deputy-Speaker,
Sir. I would not take more than two or three minutes.

Thank you very much for allowing me to participate on a significant Bill
namely the Unlawful Activities (Prevention) Amendment Bill, 2011. Sir, I
welcome the amendments brought before this august House by the hon. Minister
and I support the Bill.

With the amendment, the Government intends to make Unlawful Activities
(Prevention) Amendment Bill, more effective in preventing unlawful financial
activities, money laundering, terror financing and circulation of fake Indian
currency notes and term such acts as terror activities.

By amending Section 6 of the Principle Act, the Bill enhances the period of
two years from five years, for which an association involved in terrorists acts,
including terror financing will be declared unlawful.

The amendments widen the definition of terrorists act by including
activities that threaten the economic security of our country and damage its
monetary stability by production, smuggling or circulation of high quality of
counterfeit currencies. These are all welcome steps.

The Bill also proposes penal action against persons involved in
participating or organizing, or directing fund raising activities for any terrorists
acts irrespective of the fact whether the source is legitimate or illegitimate.
Besides, the Bill is sought to expand the definition of the person who can be
charged under this Bill, including Hindu Undivided Family, a firm, an association,
or body of individuals. In my opinion, this provision will pave the way for its
misuse because a person who may be completely unaware of the terrorist activities
of his sibling would be in trouble. The Standing Committee had also raised
objections to it which provided under Section 2 of this Bill. The hon. Minister may
kindly take note of it and rethink about this provision so far as it relates to

inclusion of Hindu Undivided Family is concerned.
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I would also like to bring to the notice of the Government that there is a
widespread apprehension among the minority communities in the country that the
said amendment will be misused by the Government servants, police, etc., to target
the innocent people from the minority communities. They want its repeal as it has
been massively abused for targeting innocent youths belonging to minority
communities. They alleged that the Governments both the Union and the States
have failed to ensure accountability of the guilty police and intelligence officials.
I request the hon. Minister to consider this issue also.

I welcome that the Bill is aimed at more powers to the judiciary in dealing
with the terror-related activities. This amendment will help our country in dealing
with the financial and economic terrorism poised by internal and external forces. It
also confers more powers to the judiciary to provide for attachment or forfeiture of
property equivalent to the counterfeit Indian currencies involved in the offences,
property equivalent to the value of the proceeds of terrorism.

With these words, I conclude my speech and support the Bill.
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected
Deputy Speaker Sir, the entire country has been plagued by terrorist activities.
There are secessionist groups as well as Maoists who have set up their own army.
They collect wealth, extort people. Money laundering, terrorist funding and
smuggling are taking place. This bill has been brought here in order to stop all
these unlawful activities.

While talking about this bill, I am reminded of the past when laws like
POTA and TADA were grossly misused. Those archaic laws have been used to
torture and harass the common people. Thus I request Hon. Minister that the bill
should be discussed at length and its pros and cons must be weighed before
passing it so that there is not any kind of infringement upon the democratic rights
of the people.

I would also warn the Government about the possibility of law and order
getting engulfed in this law. As law and order is a state issue, the Central
Government should be cautious while implementing this law.

Another serious problem is that the personal data which is being collected
throughout the country for UID or NPR is being fed to the National Crime
Records Bureau server. Details of bank accounts of the citizens will be associated
with UID and will come under surveillance. So it will be possible for the
Government to block accounts of any person at will. This will lead to unnecessary
harassment of innocent people. Their fundamental rights will be at stake, their
privacy will be infringed upon. This must be looked into.

Since there is paucity of time, I don’t want to deliver a long speech. 1
respect the decision of the chair and thus, being a member of a small party, I

conclude my speech with these few words. Thank you.

* English Translation of the Speech originally delivered in Bengali.



30.11.2012 97

SHRI ASADUDDIN OWAISI (HYDERABAD): Mr. Deputy-Speaker, Sir,
Edmund Burke rightly said: “People crushed by laws have no hopes but from
power. If the laws are their enemies, they will be enemies to the law, and those
who have much to hope and nothing to lose will always be dangerous”.

Sir, I oppose this Bill because the present UAPA is worse than TADA and
POTA. The safeguards that were there in POTA and TADA are not here. In
POTA and TADA no case could have been filed without the express permission of
an SP, which UAPA does not have. POTA and TADA say that the charge sheet
cannot be filed without the permission of an SP. UAPA does not talk about that.
UAPA increases the police powers of search, seizure and arrest. UAPA presumes
the guilt of the accused under Section 43 (¢). UAPA permits in camera trial and
withholding the identity of the witness under Section 44. Section 46 allows
intercepted communications to be used as evidence. An arrest without a warrant is
permitted under UAPA. Section 268 of CrPC applies.

The Bill says that because of our commitment to FATF we are bringing this
amendment. What about the article nos. 9 and 14 of the International Covenant on
Civil and Political Rights of the United Nations? Does not this present UAPA
contravene the ICCPR, to which we are a signatory? What about the definition of
‘terrorism’? Does not the definition of ‘terrorism’ contravene the
recommendations of the UN Special Rapporteur on the promotion and protection
of human rights and fundamental freedom? Does not the proposed UAPA violate
the principles laid down by the Supreme Court judgment in the D.K. Basu case?
Does not UAPA go even further than TADA and POTA?

The Bill says that we are bringing this amendment because we have given a
commitment to FATF. What about your commitment to the United Nations? You
have accepted the United Nations Security Council Resolution Nos: 1333, 1363,
1373, 1390, 1455, 1526, 1566, 1617, 1735, and 1822 of 2008. E
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15.00 hrsE

You are talking about these Resolutions. But you have completely ignored the
Resolution No. 1535 of the Security Council passed on 26" March, 2004, which
reminded the States that they must ensure that any measures taken to combat
terrorism comply with their obligations of the International Law and should adopt
such measures in accordance with the International Law, particularly, the Human
Rights.

You talk about economic activity. With the proposed Amendment -- you
mark my words, Sir -- legal remittance from Gulf which the Muslim youth are
sending to our country will be controlled. You mark my words, Sir, this will
happen.

Second thing, you talk about Amendment over here that ban should be
increased from two to five years. I would remind the hon. Minister. In 1967 what
did Shri Atal Behari Vajpayee say over here? In 1967 what did Shri George
Fernandes say over here? They opposed even those two years. But now, you are
increasing it to five years. How can you prove a banned organisation? It results,
no conviction is there. This is again a retrogatory step. The Minister will not agree
with me. When an hon. Member was saying from here, the MoS said: “No, no It
is not like POTA and TADA.”

Let me give you examples, Sir. I am quoting FIR No. 23 of 2008, Delhi
Special Police Cell; FIR No. 48 of 2007; FIR No. 89 of 2006; FIR No. 59 of
2006; FIR No. 95 0of 2006; and FIR 96 of 2006. All these cases were booked
under UAPA. These boys, just because they belong to Kashmir or they are
Muslims, were languishing in jails for years. The courts of law exonerated them
and you still feel that you will use UAPA against them! UAPA is used only
against Muslims; UAPA is used against Dalits; UAPA is used against Tribals. And

they are branded as Maoists. We do not want this draconian Act. This Act has to

go.
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This is a Government headed by Dr. Manmohan Singh. This is not the
Government headed by ~...... P.V. Narasimha Rao. This is not the Government
headed by the NDA. We have voted for this Government, for what? Is it to bring
in such a legislation?... (Interruptions)

I am concluding, Sir.
IUTE WG : 39 & Bl HRIAE! | gl fadn Sy 3R 377y fHAT b1 =14 Ha <oy |
SHRI ASADUDDIN OWAISI : Fine, Sir. But I still continue to hold on to that
view.

In the last five years, 15 boys from Bihar — our Members are here from
Bihar and they can tell me if [ am wrong — from Samastipur, from Madhubani,
from Dharbhanga have been arrested under UAPA. Eighteen boys have been
arrested from Bangalore; four from Nanded, Maharashtra. Mr. Home Minister, |
would like to bring to your to notice that I have gone to one the boy’s house.
What did the ATS seize from them? A book which contains supplications of duas.
Mr. Ghulam Nabi Azad will explain to you. #9T gamasii &1 g F1 SRR & foy

ST BN? AT TR ! IR XA B Al 2 f6 39 I ¥ 39 fhae &1 s
fopam |

Another important point, Sir, which I want to bring to your notice is this.
This is a new conspiracy hatched to target innocent Muslim educated youth. You
ask the question: “Why are Muslims being alienated from the mainstream? Why
are Tribals being alienated from the mainstream?” It is because of these Acts.
These draconian Acts must be stopped.

You talk about FATF. We have passed Prevention of Torture Act. Does it
conform to the Prevention of Torture Law, which has been given by the United

Nations? It falls short of that.

* Not recorded.
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You talk about remittance. I would give you a recent example of a famous
journalist, who was arrested. His stepson had sent money from outside the
country to India. That was used by the Delhi Special Police!

In conclusion, I would demand that this law should be repealed completely.
Let the Government headed by Dr. Manmohan Singh issue a White Paper stating
how many Muslim youth, how many Dalits and how many Tribals have been
booked.

Now, I come to my last and final point, Mr. Deputy-Speaker, Sir. Why can
the Government not be bold and brave enough? The Delhi Special Police Cell
comes under the Home Ministry. Why can you not suspend those erring officials?
Why can you not take money from their salaries and pensions and pay the
compensations to these boys? You are making them terrorists. Innocent people
from Kashmir have been languishing in jails. There was a 1996 Bomb Blast Case.
After 14 years of the case pending the boys have come out. 1 would request the
hon. Home Minister to please read the Report, which has been given by the Jamia
Milia Teachers’ Union. Injustice has to be stopped. There is a great
discontentment among the Muslim communities throughout India.

I am bringing to the notice of the Government. Stop these things. Dalits and
Muslims are very upset and angry with the proposed Amendment and with the

UAPA Act itself.
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DR. MIRZA MEHBOOB BEG (ANANTNAG): Mr. Deputy-Speaker, Sir, I am
thankful to you for giving me an opportunity to speak on this Bill.

I just want to take this opportunity because I have head much about it and
the whole House has heard the feelings of the entire House. It is just a reminder to
the hon. Home Minister because I belong to the State, which suffers the most. All
these Acts are finally applicable to the State like I belong to, that is, Jammu and
Kashmir. Es just a reminder whether even after over six decades all these laws,
somewhere down the line, have made us safe. The answer is ‘no’.

I would like to remind the hon. Home Minister as to what we do whenever
we see any ‘alienation’ in any part of the country. When the situation in any State
or any part of the State goes on boiling or turns violent, we give it our maximum
attention. We have seen alienation in the State of Jammu & Kashmir; we have
seen alienation in the Northeast. This is bound to happen. In a democratic country
like ours these alienations are bound to happen. But, are these laws going to
address the problems? The answer is ‘no’. What do we do when the situation in
Kashmir goes on boiling? We nominate committees; we put interlocutors in place
and then forget about the things. And, when things cool down, we just forget it as
if we have addressed the entire issue.

I would like to know as to what happens to the reports; what happens to the
recommendations given by the Committees, which were nominated by no less a
person than our hon. Prime Minister. It is simply because the things have cooled
down in Kashmir; things have cooled down in the Northeast; things have cooled
down in Punjab, we forget about these things. So, my humble request to the hon.
Home Minister is that — the laws may be important — we have to differentiate
between our own people and foreigners. These draconian laws should be made
applicable to foreigners and not to our own people. Our people can have
grievances; our people can have complaints. But, in a democratic country like

ours, it is quite unfortunate if we have to use draconian laws like Unlawful
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Activities (Prevention) Act and Armed Forces (Special Powers) Act against our
own people.

With head held high we say that we are a democratic country, which we
are. But, being a part of a democratic country, if we are to be governed by such
laws, it is quite unfortunate.

The laws are all right. But, I would like to request the hon. Home Minister
to go to the genesis of all these problems, which keep on coming, address them
and take them head on so that we do not have these problems. That human
approach should be there. That should be the approach of a democratic country.
That should be the approach of the hon. Home Minister of a democratic country to
address all issues and take them head on. Though they have cooled down, they
keep on coming.

My earnest and humble request to the hon. Home Minister is that please do
not forget that we have problems in various parts of the country; you address them
and hope that a time comes when we do not need such laws to govern our own

places.
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15.09 hrs (Shri Inder Singh Namdhari in the Chair)

SHRI NAMA NAGESWARA RAO (KHAMMAM): Mr. Chairman, I thank you
for giving me this opportunity to speak on Unlawful Activities (Prevention)
Amendment Bill. The amendments proposed by the Government intend to make
the Unlawful Activities (Prevention) Act more effective and prevent the following
unlawful activities: 1) financial activities; 2) money laundering; 3) terror
financing; and 4) fake currency activities.

TIRAT ATed, I S $o Hed 1 Taadd fHAr 8, S ke ¥ gH Al dRe <rgH
FHHR A 3ffct urct ofied @1 of U I 39 <A ' At a8t W I g 9 FrEl @ 9gd
Shidedell W &R B aR H A B 8, SAD! AC dlll & IR A o] IR | 2l
That is the main problem with these laws. 34 dike €159 89 @INT S SR H Y 9,
T U1 =l 6 AR Yl 1wl sfhae gU &l a4l Wt 813 H 9gd | #ad < I8 d1d Sals
2| D -1 R 37 fAefId # I uifdfedd ot wfid € @ 9 ARl & gelaer
H IR AT AR ITHT FARM ®Ige A & fog W =919 T80 o1 A1y | 989 & RIC
3R TG AN & HWR I Sfric 8l @ 2] Sy SHdh! BRER Il Bl a2yl You have
rightly said that Muslims and SCs/STs are affected by it. FART W™ el Tl

smface fSfgae 21 S9H SRic T9e T 984 oMhde gU 21 8N U Wl 98 SR 31
J| B WRBPR A Bl I8 & (b I 99 BRR S § S a1 B Swd gl gafarw |

WBHR A HE A [P FHD! [SHR TR B BRI D] [STHH BT A2y | E
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£ AEGHT GIR SRAGRAN (HIHITER): HEIGT, AT Gl 59 e & SR dlel Bl Hlp]
o, s9a Tl # SMUehT MR e BT gl # ST ale ATh-A1% arem, fodt iR feomr |
Fa B dle, Safely Y AN 9 SR &I SR |

o9 oG Q¥ W Sl IR B BT 8, S bl & oY 1 BT DI SRR
g, # SUH Wag BT §, ol IR-BIHl DAl Bl Ab @ AT Sl B ST deb fRgear
DI ST TR TR TR, WX QR AT A8d | ST a1 adlg, STH ¥ PP-HO a1 984 Aol o
AEAIRET & SR, IS P & HR, Jsded & dlll & HUR dgd 3 fHar T g
3R ol T& & <@ g, sufory w0 A § P oMaipd Ufdefids @1 97 w1 @ faw o
AT e B Al b FWR (B ke BT Dls  JeH-Raad 7 81l This is my humble

opinion. Here I would like to mention one very serious situation which is
mounting in my Bodoland area. JeTs &1 20 dIR@ I JSlels 3Ad § O gHIISS
QST Felel BoTl AT, ISP T8I DR AT BN dlelors 3ad H dr9l glgded & HR A=
YR DI JeHATSl I I8! &l 17 Ta=R Bl RT gaAl, drelais SRARIA B & U HaR
&, [T M #9191 PR 9841 8, S TR SR Yo 7 S FRWR 61| RWR 6= A
U QA U, 47 ISHed Pl A of AR ITb R D Bl U IR & ofa® gar & &R
Fel b 7S PAR 9891 @ SRR & iR 9 & U, 47 AsHed el gl 18 TaWR Pl
PERER el & S SR w8iey 7, v& wifa @ifen garit| &9 W S84 wifra 91 17
TRRT Bl § G FAIS HAR F88T D BR 1T 3R A S0 URAR & F&T A goT &6 3Riet A

FIT-RAT GAT? I=I1 ATH-A1% garan s G-t gaiml Then I told the police people and
the DC that they have failed to catch the train. -~ & 99 Sooiied MR &, IR
ghet H R aem M & 87 Who has prevented the Government or the district

administration from recovering the illegal arms and ammunition? <ifé e Ty

aaferad # 3199 SRF-I B, Sh! Udhel, Sh WX A el oifed g sk fAgiy armt
B FWR Sl o I B ¢, 98 984 Uyl §l SRl § AN HRA1 =@rEdl g B R IR
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DI DT Dl b B [T B M1 & Al VAT Waer i 81 =gy difee ArgAiRe),
IS Bie, Vegdd ¢S & ANl @ IR JHol T8l B FH| S W AR BRI
Special power Tae &, S 3ol i ITR-Yafad # WA AR § 9 @1 7, 99 ffefie
AU T ARG | IHD FIR ¥ R B Y URA WRBR B gRI Ueh TRIuS et Y g
T off I A T W Repvieed d, offhd ST b R BRaTs gs, AT B B Ual e
gl T HA S oM S WAEd A §, IWH PV AAT W@ Hel T PR BT AR B |
SN <9 @ qTeR W 3 € 3R BAR O¥ © ol ARl IR SMHHY BRI 8, Il FTHIH-
SRIEE B9 oid 8, S BR 3R AHM Il &d 8, ¢ B 5, S ANl & oy oy & 3
&1 S @mga? 1 would like to know whether you are thinking of bringing that kind

of elements and that kind of anti-social activities under the orbit of this law. 3TR
TE AGH AT ST SHD! DA D7 .. (FAYF) AT H YA ANE HAT § [P S
TelHcd &1 1 39 fagae & gRkfy § am =yl

MR. CHAIRMAN : Shri Bwiswmuthiary, please conclude now.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, I am concluding

now.

Any home-grown extremist, militant outfits formed at the behest of anti-
India foreign forces or any banned organisations should also be included within
the orbit of this Act. All the illegal migrants who aggressed upon the indigenous
Indian-origin tribal people and who used to encroach upon the lands and
territories, including the economic resources of the Indian-origin people, also

should be brought within the purview of this law.
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Te WAt (St gEiegar Re): wwmfa of, e agd & weaql fdd 89 oo O fSusd o @
2| I8 Ugell IR T8 ©, Ugt M g SRR 3R fhfied & ar # fAdwsd W 39 89 A 9«
FR 2 B H qar A  grer 3R erer Syl erer 1987 H ST o iR grer 2002 H
JART o, AfhT I8 et 3R P 39 S H TGN R T8 Fell| DR 7 37 BT bl R

fpaT| 89 W9 99 @ Al 7 S99 WR TP IR @1 3R S Tad SPI-aT el 8, S99 a¥s

P ISl DT g 9 B BT AN fHAT| Bad 3T & 781, Wede iR faowsr da%eE &1
wehe, Sl gfer & | o1 1 o1 3R T8 HI6H DR I, 98 Wl & 81 T
M srTgE Sawdt: 180 T A A1 Yferd ARG eerar ot 2l ... ()
2t Petergar B @ w9ald off, 4 9o g TmEE gedee 81 1 understand that
he knows better. ... (@ag) Ul Sft, g B9 & AR G YA F € Dol ol faqr o
5 fras foU 89 I8 ST ol 8 &, ofhd # a1 & Iarsm & 8H S I o | &,
B! TARIRET ST oliitel RoN| 2, S98 el FailRd o @ fov 89 39 o & & 3R o
SRR 8, a8 JsSfwE ove U WIS o B &, SU wIRS ¢ w® 21 394 Ry
W YR B N I TRE BT A AMYDR T8 BN, Afp Sl ARG BT TR Bl 8, SADI
N AR & D A B gAT BT

=9 9 &1 faewa: Sgregd &-d & dii-arR &R 91 The first one is the new

threat scenario which relates to criminalisation under UAPA of high quality
counterfeiting, S smus W s g1 Offences by companies, societies and trusts,
9@l Wt g1 fda &1 vfiee # @mg €1 The next one is extending the time of prescription
of unlawful association and criminalisation of social security and support system
structure for the benefit of terrorism, Ig fa2wan &9 s9® e @Y &1 § & A A @
o7l I8 9T 519 2011 ¥ Soregd AT a1 I uifeamiel e Hi & I Tl 9 W
HIB! @i 8 T IEH 14 FANA o, rad A g9 Flford qiferamiedt At 1 o= foasi
fede® & bR B foy| fomedr forh st gaR el &) %8 &, § Al o1 A1 o e g,
Cifh gt 9gd B9 8, A el o, S fog Jrfearsiss Hifel & ax # Har o,
SHP! BT YA fhar 21 # afua! a1 ¥ ¥ed g fd Jaem # oy srfsarss wife
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FHed W THAM BT § @B Hifd  AAeE gaY @oe H ¢ O sifagerd 8iik
IRISHA WU DI AMHA BR A ©| 9 AR BT aG &9 3 BT &

[Tl #Eled, el HA FEi qard AT 3R § Y8 a1 Arsdr A1 & gexuia § 4 b4
TRE BT 9N 3T 3R FREIWICT & IR 7 fHH TRe & Mg TR ¥ 3R Fodia! <o
PR T ©, I% 99 PV A1 IAAT AT, AP q9 DA T AR IT T B DI UF HAT 984
T 2 9 forg # s & s .. (sraum)
SK. SAIDUL HAQUE : Why this hurry in passing this Bill? ... (Interruptions)

This is an important Bill, and we should have discussed it more. ... (Interruptions)
SHRI SUSHILKUMAR SHINDE: We have discussed it in the Standing
Committee. We have discussed it, and it was before the public for a very long
time. Hence, it does not need more time now. As far as possible, we have to pass
it. Yesterday, the Money laundering Bill was passed. If you see a few things, it is
more or less here and there the same, but it has to be covered by this particular
law.

U SN, T HT T & MR s gHeHed ft U & €1 # ga & FE
A, AU et F 1 9T 2 6 59 BT b1 ST A faftre snfa ok et & forg
o SmgEm, v onues fad § @t TE ot =Ryl WRA @1 ST 9 & forg e g
Had el & fofg fIRme S a9 &1 I8 BIs e T8 gl HEF 99 B o g,
fwg, oM, 918 IE 8, a1 fhiead gl,...(@um)

MR. CHAIRMAN: No interruptions, please.

... (Interruptions)
MR. CHAIRMAN: Mr. Owaisi, you have expressed your views. Now, you must
listen to the reply of the hon. Minister peacefully.

... (Interruptions)
2 PEaPaAR B : § TR &1 =med § 6 diel & 999 I8l agd a$1 1 g3l A1| S99
T, § R, BT A% MAfReR o, 99 2003 # H1 Ge <@ ¢ 6 g 8l W g B
o, g8l GO fhaT B, oIfhT AR TSRfl <RI J HISeImIC Hedl Aol Of W& ¢ 3R 98 AR
U BT e R DI WRE B BT HM IR K o, 99 4 89 @1 81| Had gAIs bl
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BB T <, 39 A1 B <A1 B BRI 3T 10 WeRll 1 Wil &A1 3R Het W $B AT
w9 fedn o1l gAR -l Al €, e fea # o fra-siee e 8, a8 "ol
ST | <ifehT qRT 819 9 BT ! UMRITE R &1 AT, SHDT # W BRall g

HRIGY, Py ol g9 gar off, oI o @1 HH © IR |Ig OiF a9 | UIgde Hed
el g 81 S 3R g9 39 el &1 UHeHe & W U HRaml 2 # g 8 AR
TSR] AT A8 § b $H BHIA DT ABR Tod b I SUAN T8 BT, g a1
D] I SMYM| g6l &l & Wi A e A Fded € 6 g9 e o1 o fbar Sl
MR. CHAIRMAN: The question is that the Bill be taken into consideration.

... (Interruptions)
DR. RAM CHANDRA DOME : Sir, please allow me to say something at this
point. ... (Interruptions)
MR. CHAIRMAN: No. The question is ...

... (Interruptions)
MR. CHAIRMAN: Dr. Dome, what do you want to ask?

... (Interruptions)
DR. RAM CHANDRA DOME : Sir, I would request the hon. Minister not to press
for passing this Bill today at the fag end of a Private Members Day. ...
(Interruptions)
SHRI SUSHILKUMAR SHINDE: No, we have discussed everything.
(Interruptions)

MR. CHAIRMAN: No, it is not a point to be considered.
(Interruptions)El
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MR. CHAIRMAN : The question is:

“That the Bill further to amend the Unlawful Activities (Prevention)
Act, 1967, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The House will now take up clause-by-clause consideration of
the Bill.
Clause 2 Amendment of Section 2
Amendments made:
Page 1, for lines 9 to 12, substitute—
‘(1) clause (ea) shall be renumbered as clause (eb) and before clause

(eb) as so renumbered, the following clause shall be inserted, namely:-

‘(ea) “economic security” includes financial, monetary and
fiscal stability, security of means of production and
distribution, food security, livelihood security, energy security,
ecological and environmental security;’;

(11) after clause (eb) as so renumbered, the following clause shall be
inserted, namely:--

‘(ec) “person” includes—

(1) an individual,’.”.  (3)
Page 2, line 1, for “(iii), substitute “(i1)”. (4)
Page 2, line 2, for “(iv), substitute “(i11)”  (5)
Page 2, line 3, for “(v) an association of persons”, substitute “(iv) an
organization or an association of persons”. (6)
Page 2, line 5, for “(vi)”, substitute “(v)”. (7)
Page 2, line 7, for “(vii)”, substitute “(vi)”. (8)
Page 2, line 9, for “(i1), substitute “(ii1)”.  (9)
Page 2, line 21, for “(ii1)”, substitute “(iv)”. (10)

(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
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“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.

Clause 4 Amendment of Section 15
Amendments made:

Page 2, omit lines 38 to 42. (11)
Page 2, line 43, for “(v)”, substitute “(iv)”. (12)
Page 2, line 44, for “this section”, substitute “this sub-section”. (13)
Page 3, line 1, for “counterfeit currency”, substitute “counterfeit Indian
currency”. (14)
Page 3, line 6, omit “under sub-section (1)”. (15)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clause 5 was added to the Bill.

Clause 6 Substitution of new Section
for Section 17
Amendments made:

Page 3, line 12, after “raises”, insert “or provides funds”. (16)
Page 3, line 25, after “circulation of”, insert “high quality”. (17)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
“That clause 6, as amended, stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, was added to the Bill.
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Clause 7 Insertion of new sections
22A, 22B, and 22C
Amendments made:

Page 3, lines 40 and 41, for “all due diligence”, substitute “reasonable care”. (18)

Page 4, line 13, for “all due diligence”, substitute “reasonable care”.  (19)
(Shri Sushilkumar Shinde)

MR. CHAIRMAN: The question is:
“That clause 7, as amended, stand part of the Bill.”
The motion was adopted.
Clause 7, as amended, was added to the Bill.
Clauses 8 to 10 were added to the Bill.

Clause 11 Amendment of Section 33
Amendments made:
Page 5, line 12, after “concering”, insert “high quality”. (20)
Page 5, line 14, for “value of the”, substitute “value of such high quality”. (21)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
“That clause 11, as amended, stand part of the Bill.”
The motion was adopted.
Clause 11, as amended, was added to the Bill.
Clause 12 was added to the Bill.

Clause 13 Amendment of Section 40
Amendment made:
Page 5, line 47, after “circulation of”, insert “high quality”. (22)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
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“That clause 13, as amended, stand part of the Bill.”
The motion was adopted.

Clause 13, as amended, was added to the Bill.

Clause 14 Amendment of Schedule
Amendments made:
Page 6, line 22, for “See section 15(1)(d)”, substitute “See clause (b) of
Explanation to section 15(1)”. (23)

Page 6, line 23, for “counterfeit currency”, substitute “counterfeit Indian
currency”. (24)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.

Clause 14, as amended, was added to the Bill.E

Clause 1 Short title and Commencement
Amendment made:
Page 1, line 4, for “2011”, substitute “2012”. (2)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1, for “Sixty-second”, substitute “Sixty-third”. (1)
(Shri Sushilkumar Shinde)
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MR. CHAIRMAN: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The LongTitle was added to the Bill.
MR. CHAIRMAN: The hon. Minister may now move that the Bill, as amended,
be passed.
SHRI SUSHILKUMAR SHINDE: Sir, I beg to move:
“That the Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.
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15.32 hrs
PRIVATE MEMBER’S RESOLUTION

Formulation of an action plan to rehabilitate persons displaced from Pakistan

MR. CHAIRMAN : Now, we will take up Private Members’ Resolution.

Item No. 11. Shri Arjun Ram Meghwal to continue.
M IS W AEATE (RBTR): Gl wEIGY, AU H 39 HSw@qUl @Al U@ W
AT T AR &A1, g9a foy # uep! g=are < &) § 519 fUsell IR dit Ja1 o1, 99 I8
a1 XET AT b Sf. M AAER AIfed St 7 3 3f¥ie, 1964 BT gl BSW H Sl bwl AT, IAHh §
7 R @ A1l I=M HEl A1 fF S &1 AfBR T 1 Fad g9 SIfPER Bl

[HTART HEIGY, ART AT AIEAH A DHET 8, T8 A o1 fob Ui 4§ S fag w® =
g 7 frd R F URT F 3N W §, I 980 AR THAD | SAHT HeX Aled @l B,
IE BE DRD b A U bl A(dReh AHA 8, I& bel Sib el gl 2 7| FHIex dlfear
S oI 7 I8 Ara-9Es IR del o 6 S &1 SIffeR g &1 |ew 991 JfaR 21 59
IAHT g8l WM BT ABR JRIEW & 8, UIfhir bl YR @1 A1MeY ATl Sia IqHI a8l
S @1 AfIeR R & & @1 I8 Swa =dl B A1ftel 9 AN S ddbel® # g, Sl
qhelI® GR BT B 39 Aad DI W JBR Bl

[ATAT HElGd, § AU ATeAH A W H A Arsdl § (b o aHr | urfehRar
DI 18 BIS B UGl &, VAT AICI-AICT AT ST g1 STd S ATSE gaAT o7 AT rfehear H
d BIS Bl ErEl | PV AN 3.41 BIS W P ©, M-S @ @l A, oAb Teb
HIer-AIer digHME%dsd‘cﬂ?mﬂﬁaﬁsﬂ’sIﬁ?ﬁE_.(w)ﬁﬁwqﬁﬂﬂﬁaﬁaﬁ%—\f
el g, o uig wiie fg ¥, A gRew e died €1 adar 3 Ui Bl aigere
31e BRI$ 8, foH a1 wic f&g a8i ¢ &1 a8 9 s9R uifbwar Rl & Rafd §ft @re
g Wifa ¥ IR T 9 o7 W& 21 1,500 TTE W WHE B o gH gl AT AT
FH qTelt a1d 2 fF a9 1947 & 918 1,500 TS Ht WA Srea) fAfi <= # o1 g €
3R 20 gIR Wb Rl @t Rfy +ff orest 781 §1 9T Pedl & 5 89 Pl Ae?
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S fég Wi § Al o ® ©, 9 f¥eiea: e 4o R o 8, dfehd ST s/
&6 Y &, § ITd1 oISl A &R o AW wipw™ & fawos & w9 39 gRar 4 S
fég a8l oy, 9 eRunedl wEegl PO AN 7 Her [ g eRondl qA wHel, el ull
e U fared ff gemar e g sroneft 7, gt €1 99 39 2w § @Ed g v ©
5 a¥ 1947 § S AT MY, SR U TEWS & WemH ¥ g9 ¥ H q91 AW HHME, AR
g & 31Ty gY AN B, =78 3R DIy AN AW 8, b I8+ $9 < H g9 74 AR aY
1965 H1 T4 Yg B3N I IH FHY &9 BIR & B9 f2g [y Ui A MY 3R a9 1971
BT Jg BT A I [HA 9T 90 BOR AN HIRA 3MY| a9 1990 I 2012 Tb 49T 419
BOIR o R WRe 3MY| a8l Ugel BRET &l off, 3/g BRI &, a 9 < g8l 4 o1 B 2
3T W W BRI & qg ff & oma €, i Al &1 I8 de © 6 mifewas § 3
ASH B I 8, STh A1 JATAR AR JFEER Bl 8, TS(hAT B AT Tellch oIl gl I8
AT AU BT ARE T AT S BI AR B, A 9 TR I 2

# ORI W A g Uoel #EHl A g fawy @ifean | o aga ==l | smanl S
BHRU 171 &g URAR, S WG H I8 A AT UGl ANIRG 8, 9 4R AW =M
AR 9 B 94 foar 6 &9 o w8 S Ared &1 W Pel © b asf 9
I WY ST o1 I8 8, I 9 AIUHaR T 3R TA.EL & AN B J AR Yo 9
gl SR # 9@ gifvie RIT 21 398 RM ISR iR, SNerR, ISR, SR A
Wwd g, @9 HEd 2 P R g RS drear 2 5 e S 9N 8, 98 SR S| S &
I &l # Al B A AogY B UIfhI el T &A1l . (F9ET)
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1R ANNOUNCEMENT REGARDING SAD DEMISE OF

FORMER PRIME MINISTER SHRI INDER KUMAR GUJRAL
THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): Mr.
Chairman, Sir, I have to announce a very sad news.

I am deeply grieved to inform the august House about the sad demise of
Shri Inder Kumar Guyjral, the former Prime Minister of India, at 3:31 p.m. at
Medanta Hospital, Gurgaon.
MR. CHAIRMAN: Should the House be adjourned?
SHRI SUSHILKUMAR SHINDE: I think the House should be adjourned.
MR. CHAIRMAN: The House stands adjourned to meet on Monday the 3" of
December, 2012, at 11 a.m.
15.39 hrs

The Lok Sabha then adjourned till Eleven of the Clock
oonday, December 3, 2012/Agrahayana 12, 1934 (Saka).
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